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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 20, 1994/Agrahayana 29,
1916 (SAKA) :
(The Lok Sabha met at
Elevenof The Clock.)
[MR. Speaker in the Chair]

{English]
SHRI NIRMAL KANT!I CHATTERJEE (Dumdum): Sir,

in today’'s List of Business, nothing has been mentioned
about the revised ATR...

(Interruptions)...There is no mention of modified
ATR...(Interruptions)

[Translation]

SHRI ATAL BIHARI VAJPAYEE (Lucknow): Mr.
Speaker, Sir, before concentrating on the questions, it
would be necessary to inform the House that the
Government had assured to table the ATR in the House.
Earlier, it was to be tabled on 19th instant but the
Government asked for one more day. Today is 20th but
there is no mention of ATR in the list of Business.
Whether the Government is reneging from its promise or
it has taken you into confidence? Why did not they
consider it necessary to take the House into confidence?

Mr. Speaker, Sir, if you can make the position clear,
the House can proceed with the Question Hour.
Otherwise, it would create obstacles in the Question Hour.

[English]

SHRI NIRMAL KANTI CHATTERJEE: We are making
the same point...(/nterruptions)

MR. SPEAKER: | am on my legs to give you the
information which you would like. Yesterday, we had not
received any notice for the presentation of the revised
ATR. But today, in the morning, | have received a notice
and they are going to present the Report today.

SHRI BASUDEB ACHARIA (Bankura): At what time
...(Interruptions)

SHRI HARIN PATHAK (Ahmedabad): Sir, we would
like to know at what time they are going to present this
Report.

SHRI BASUDEB ACHARIA: You should tell the
House about this...(Interruptions)

SOME HON. MEMBERS: No Report, no Session.
(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKUL WASNIK): Sir, the hon. Minister
of Parliamentary Affairs, Shri Shukla, had assured the
House that the revised Action Taken Report on the JPC
recommendations would be tabled today. (/nterruptions) It
was clearly stated by Shri Shukla that it would be
presented not later than 28th and we stand by that
commitment which we had made to the House. The hon.
Finance Minister has also written to the hon. Speaker that
he should be aliowed to lay the Report on the Table
today..... {Interruptions)

SHRI BASUDEB ACHARIA: At what time?
(Interruptions)

SHRI MUKUL WASNIK: We would be laying the
Report on the Table today. We stand by the commitment
which we had made. Unnecessarily if you are going to
shout like this, it is not going to help you. If you are just
wanting to make a flouting type of situation, that is not
going to help you.

We stand by the commitment which we have made
and we would lay the Report today only....(/nterruptions)

[Translation]

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir,
whether the Government have informed you about the
time of tabling the Report in the House or it is to be
decided by you?

[English]
MR. SPEAKER: Before the rising of the House.
[Translation]

SHRI HARIN PATHAK: Mr. Speaker, Sir, the
Government had assured that the revised ATR would be
presented in the House on 20th. Why did not they give a
notice on 19th ahd included it in the List of Business.

[English]

If the Government is concerned, why did you not
bring it in the regular business.

SHRI BASUDEB ACHARIA: Before 4 O’ clock that
we asked for...

(Interruptions)
[Translation]

SHRI LAL K. ADVANI (Gandhi Nagar): Mr. Speaker,
Sir, you would remember that on the very first day of this
session everybody had expressed the dissatisfaction that
even after three months period, the Govemment could not
present the revised ATR in the House. However, the
Government had assured in the House then that the
Report will certainly be tabled in the House. Today we
find that the Government did not give the notice on 18th
and instead gave it in the morning of 20th. However,
there is no mention of time in that notice.

[English]

{ think they do not realise that the issue of corruption
at high levels has become a national issue over which the
whole country is convulsed and they continue to take the
Parliament as well as the people for granted. | would like
to stress that the House and the country today is iess
interested in reports, it is more interested in
action...(Interruptions)

[Translation)
We will also do something.
{English]

You said “before the rising of the House.” This is
once again a deliberate attempt to take the House for
granted.
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[Translation]

Even if the ATR is presented in the House in the
evening and the things are not found there clear it would
not satisfy the members.

[English]

My protest is against the attitude of the Government to
the whole House... (Interruptions).

SHRI MANI SHANKAR AIYAR (Mayiladuturai): Is this
permitted? | wish to express my dissatisfaction.
(Interruptions). You are not permitting me to speak.
(Interruptions).

Mr. Speaker, Sir, | seek your protection. | will not sit
down. (Interruptions)

e

(Interruptions) Thank you. Mr. Speaker, Sir, | would
like to thank Shri Advani ji for having helped restore order
in the House. Thank you very much for this. | wish to
register the protest of the majority of the Members of this
House against continued efforts by the Opposition to
disrupt the proceedings. (Interruptions) Sir, | wish to appeal
once again to Shri Advani ji to please ask his collegues to
behave, to help restore order in the House. (Interruptions)
Do you not have the courage to listen to one man?
(Interruptions) You do not have the courage to listen to
one man. Do you know anything about democracy? | have
the right to speak when the Speaker recognises me. | am
not going to yield. | will not yield. | am not going to be
bullied...” | believe in democracy. This is not democracy.”

(Interruptions) | would register, on behalf of the majority of
the Members of this House, our very strong protest against
the repeated efforts that have been going on since April
1994 to disrupt the proceedings of this House. Shri Advani
claims. that corruption is the single biggest issue before this
nation. | entirely agree with him. We want to discuss the
issues of corruption that have been alleged with respect to
sugar, with respect to the securities scam, with respect to
any other subject that any Member of this House would
like to raise. But we cannot discuss these matters unless
we are given he opportunity of discussing them. This
opportunity of discussing it is being prevented by a series
of procedural tricks being played upon this House by the
Opposition.

Sir, | refer to the statement made by Shri Jaswant
Singh when he claimed in this House that placing the
Report of the Gyan Prakash Committee in the Library was
a fudge. | quote him. He said that it was a fudge. Who
demanded this fudge? His own leader demanded this. It
was Shri Atal Bihari Vajpayee who demanded that this
Report be placed in the Library. Shri Vajpayee asked for it.
We conceded. Then, his Deputy Shri Jaswant Singh gets
up and says that is a fudge. They call themselves a
disciplined party. We saw their discipline on the 6th of
December, 1992 when they destroyed the Babri Masijid.
(Interruptions) They talk about corruption. (/nterruptions)
Sit down. °

| will speak as long as the Speaker recognises me.

(Interruptions) | have the right to be heard in this
House. | was elected by a larger majority than any Member
of the BJR._Why am | not permitted to speak. | have the
right to be heard....(Interruptions)

[Translation]

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, |
rise to seek a personal clarification. Shri Aiyar has
mentioned my name in his speech. It is good that he also
want a discussion on corruption. The Government of their
party indulges incorruption...(Interruptions)...He has also
admitted it.

Mr. Speaker, Sir, | do not want to go into the details of
this question. You would remember that when a discussion
was held in your chamber over Gyan Prakash Committee’s
Report, we were informed that the Government was not
prepared to present the preliminary Reports or
Administrative Reports in the .House. Later on, it was
demanded that the Report should be tabled in the House.
When the Government was adamant on its stand, | had
tried to find a way out. At that time | had asked for showing
the Report in the Hon'ble Speaker's Chamber. However,
after seeing the Report, we arrived at the conclusion that
all the Members should be given a chance to go through
the Report and it should be made public. Even then, the
Government did not accept this view. When the
Government refused to submit, the opposition obviously
took the rigid stand. It is a very serious matter. Now, they
are again preparing for rising.

[English]

SHRI MANI SHANKAR AIYAR: | am still on my feet. |
yielded to him.
[Translation]

You can interrupt me but why are you giving a
speech?

SHRI ATAL BIHARI VAJPAYEE: | am not giving a
speech. | am giving a clarificaiton.

SHRI MANI SHANKAR AIYAR: | would listen to you
only on one condition that when my turn will come to
speak, you would ask your colleagues to keep quite. If you
cannot do so, then why should we keep quite? You always
cause embarrassment to us.

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, if
he would level allegation on my party, | would deny them.

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, Shri
Atal is the senior most Member of this House.

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir,
they are trying to discipline us. When we were in the
Government, how had they behaved? Today, we are
leading in maintaining the dignity of this House.

SHRI MANI SHANKAR AIYAR: Are you saying that |
do not have the permission to speak? Sir, | was speaking...
(Interruptions)

[English]

MR. SPEAKER: | am fully in
(Interruptions)

[Translation]

MR. SPEAKER: There is no doubt in what Shri
Vajpayee has stated. He has always been helping us in
running the House smoothly.

agreement....

'Expmgedasorderedbvthed\airu
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SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, he

s not allowing me to complete my
clarificaiton...(Interruptions)
[English]

' MR. SPEAKER: After he completes...(Interruptions)
[Translation]

SHRI ATAL BIHARI VAJPAYEE: A way was found out
that the Report should be kept in the library. Now, the
discussion is taking place here and merely keeping the
Report in the library will not suffice. The Report should be
presented in the House. Further, every member should
have access to it. They have made certain allegations
against Bhartiya Janata Party. These should be excluded
from the proceedings.

SHRI JASWANT SINGH (Chittorgarh): Mr. Speaker,
Sir, he has mentioned my name.

[English]

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, |
yield to none in my respect for Shri Atal Bihari Vajpayee. |
totally agree with him that he is a total democrat, that his
behaviour in this House is always perfect. | always regard
him as something like a guru for a first time back bencher
like me. But | would request that the behaviour that Shri
Atal Bihari Vajpayee exhibits in this House be also followed
by those sitting behind him. It is me who is being
prevented from having my word. Why? Why can | not be
allowed to speak by Shri Atal Bihari Vajpayee's
colleagues? Thanks to Shri Advani, | was given the
opportunity, | started speaking. Every time | come out with
a sentence which is even mildly critical of them, they just
prevent me from speaking.

| do not think this is fair, Sir. | was making the point
that it is extremely important that issues relating to
corruption be discussed in this House. | was saying that
the anxiety do discuss this issue of corruption which, |
agree with Shri Advaniji, is the number one item on the
national agenda. It is an anxiety which we on this side of
the House share as such as they. But, we cannot discuss
issues in this House unless we are given an opportunity of
discussing them and the opportunity of discussing issues is
given, Sir, by you, it is not given by anybody else. And you
yourself are not entirely a free agent. There are tradtions.
there are rules, there are laws, there are procedures, there
are precedents. These have been there and it is in
accordance with these that you are laying down the
procedure. Now, the revised List of Business is not issued
by the Government. The revised List of Business is issued
by the Secreariat of the Lok Sabha Speaker. In that there
is no provision given, as of just now, for a discussion on
the ATR or even for the presentaiton of the ATR. However,
totally in keeping with the assurance that our Treasury
Benches had given to the House that by the 20th of this
month, the revised ATR would be presented, a latter was
sent to you raiterating that assurance saying that the
revised ATR will be presented before the rising of this
House. At the moment, we are supposed to be discussing,
we are supposed to be in Question Hour and therefore, it
was not surprising that the Parliamentary Minister was not

present. We are expecting that the House would be
allowed to continue doing its very serious business of
discussing questions during the Question Hour and at 12
o'clock there would be an opportunity for the House to
proceed to other matters. Now, | find the Parliamentary
Minister has come. | request, through you, all Members of
this House to please allow us to get on with the scheduled
business of discussing quesitons for another forty minutes,
at the end of which, | appeal to the Minister of
Parliamentary Affairs to give us a clarification in this House
as to when he is going to place the Report. But, it is only
an appeal on my part. | beg you, Sir to please ensure that
this House, whose proceedings are being disrupted
repeatedly by the Opposition, be allowed to proceed
regularly. In my view the only action that could be taken is,
for the Opposition to be disciplined to behave as are
required to behave under the rules that you repeatedly
circulate to us at the start of every Session.Thank you, Sir.

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): Under the Rules of Procedure,
the document that has to be tabled has to be sent along
with the Notice for tabling the document. There was some
reprinting necessary after the Cabinet had a look at this
document and that reprinting took some time and now the
printed copies have been received and the revised ATR
will be tabled in the House today at 2.30 p.m. Sir, | must
make one thing very clear that we do not take the House
for granted as some of the Members may do. We are very
serios about it...(Interruptions). We made a promise that it
will not be later than 20th and we are keeping up our
promise and it is extremely unfair for the hon. Members
sitting opposite to make any allegation of any kind as if we
are trying to evade or trying to delay. Nothing of that sort.
If there was no requirement of reprinting the document, we
would have presented it right at 12 o’clock. It will be only
two-and-a-half hours later than that. [interruptions]

[Translation]

SHRI RAM NAIK: Mr. Speaker, Sir, the hon. Member
used abusive words against Bhartiya'Janta Party which we
objected to. However, you did not give your ruling. We can
also use such words...(Interruptions)

MR. SPEAKER: Question No. 181.

SHRI RAM VILAS PASWAN (Rosera): Mr. Speaker,
Sir, through you, we would like to get some information.
There is a mention of the Ministry of Civil Supplies,
Consumer Affairs and Public Distribution...

[English]

MR. SPEAKER: | have received a letter. Shri
Bhardwaj is going to reply.

SHRI GUMAN MAL LODHA (Pali): Who has sent the
letter? :

MR. SPEAKER: The Prime Minister.

SHRI RAM NAIK (Bombay North): There is an
improvement!
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11.26 hrs.
ORAL ANSWERS TO QUESTIONS

[Translation]
- Agricultural Land

+
*181. SHRI RAMPAL SINGH:
DR. ASIM BALA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the details to total cultivable, cultivated and
irrigated areas of land at present, State-wise;

{b) whether there has been considerabie decline in
the cultivable land during the last three years:

(c) if so, the extent thereof and the reasons therefor;

(d) the action plan formulated by the Government to
increase the cultivable land in the country;

(e) the area estimated by the National Agriculture
Commission to be brought under irrigation by 1996 and
_ thereafter; and

(f) the time limit, if any, to bring the total cultivable
land under irrigation?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): (a) to (f). A
Statement is laid on the Table of the Sabha.

STATEMENT

(a) to (c). Total cultivated, cultivable and irrigated area
of land during 1990-91 (Latest available) is given in the
annexure.

The total cultivable area in the country during the three
years period of 1987-88 to 1990-91 declined marginally
from 184.73 million hectares to 184.35 million hectare
which can be attributed to increase in area under non-
agricultural uses.

(dy The Government is implementing various
programmes to increase the cultivated area in the country
through reclamation of culturable waste land and reducing
the fallow land by extending irrigation facilities.

(e) As per perspective of irrigation development given
by the National Commission on Agriculture, the gross
irrigated area in the country was estimated as 77 million
hectare for 1995 and 84 million hectare for the year 2000
A.D. However, the ultimate irrigation potential estimated by
the National Commission on Agriculture is 110 million
hectare.

(f) No time limit has been fixed to bring the total
cultivable land under irrigation.
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ANNEXURE

Cultivated. Cultivable and Irrigated Area—1990-91
(Thousand Hectares)

State/Union Territory Cultivated  Cultivable Net irrigated

Area Area Area
Andhra Pradesh 13507 15926 4305
Arunachal Praesh 174 267 31
Assam 2794 3229 572
Bihar 9457 11129 3347
Goa 131 222 20
Gujarat 10328 12312 2493
Haryana 3744 3768 2599
Himachal Pradesh 628 816 99
Jammu & Kashmir 828 1045 298
Karnataka 11671 12891 2113
Kerala 2291 2447 333
Madhya Pradesh 20320 22825 4314
Maharashtra 18810 21001 2036
Manipur 140 164 65
Meghalaya 261 1074 46
Mizoram 248 584 8
Nagaland 308 42 59
Orissa 6423 8093 1934
Punjab 4300 4375 3910
Rajasthan 18191 25707 3904
Sikkim 99 114 16
Tamil Nadu 6843 8411 2373
Tnpura 271 312 41
Uttar Pradesh 18383 20846 10542
West Bengal 5729 5932 1911
Andaman & Nicobar Island 38 75 —
Chandigarh 3 3 2
Dadra & Nagar Haveli 24 24 2
Daman & D 4 7 1
Delhi 50 70 38
Lakshadweep 3 3 —
Pondicherry 30 34 22
ALL INDIA 156041 184348 47434

[Translation]

SHRI RAM PAL SINGH: Hon'ble Mr. Speaker, Sir,
India is a agricultural country and most of its population
depends on agriculture.- The hon’ble Minister has stated in
his reply that the cuitivable area is decreasing and as a
result thereof the production of food-grains is also
decreasing. While deforestation is taking place at large
scale, cultivable land should have increased. If cultivable
area will go on decreasing we will have to resort to imports
of the foodgrains. If feel that some sort of conspiracy is
being hatched to decrease cultivable land and to pave way
for the imports. If this trend continues many more such
scams will take place as has taken place in the case of
importing of sugar. The cultivable area should be increased
while deforestation is taking place. Whether hon'ble
Minister of Agriculture has enacted any law to check the
upcoming of new cities and industrial areas to ensure
check on further decline of agricultural land.

SHR! ARVIND NETAM: Mr. Speaker, Sir, As | have
stated in the reply, the total cultivable area in the country
during 1987-88 to 1990-91 declined from 184.73 million
hectares to 184.35 million hectares which works out a
decrease of 0.38 million hectare. | think this is mainly
because some land has been transferred to urban areas.
This figure is not so high. In this regard State Governments
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have enacted their laws so that minimum cultivable land’

is transferred for other purposes.

SHRI RAM PAL SINGH: | wanted to know from the
hon’ble Minister of Agriculture whether Government has
enacted any law to check decline in cultivable land in the
country. This is separate issue that state Governments
have enacted their respective laws. My second
supplementary question is that hon'ble Minsiter has stated
in his reply that in 1990-91 out of 184348 hectare land
47434 hectare land was brought under irrigation. About 25
per cent area is being irrigated. In the reply of second
part of the question you have stated that by 1995, 77
million hectare land will be brought under an irrigation.
But there is no mention about the steps being taken for
this purpose. Will the hon’ble Minister state as to how 77
million hectare land will be brought under irrigation.

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR): Mr. Speaker, Sir, through you | would like to
tell to the hon’ble Member that irrigated area is
continuously increasing since 1950 and 1951. It has
increased from 20 million hectare to 47 million hectare.
New schemes are being formulated new vistas are being
opened. We will be able to achieve the target of 110
million hectare land by the year 2000 as per our new
National Agriculture Policy. But whatever we have already
achieved, if you, see that ratio wise. that is also
continuously increasing.

AN HON'BLE MEMBER: What is a millicn.

SHR! BALRAM JAKHAR: Ten lakhs make one
million. You can calculate on this basis... (interruptions)

SHR! HARI KISHORE SINGH: Mr. Speaker, Sir, we
are asking in Hindi. Hon'ble Minister please tell us in
Hindi, What is a million—is it Arab, kharab, crore or lakh?

MR. SPEAKER: You can ask the question when your
turn wili come.

SHRI BALRAM JAKHAR: We will teach them
calculations. Sir, through you, | would like to request to
the House, which | have been making right from the
beginning that discussion should be held on Agriculture
policy so that some solution can be find out. During
discussion you can express your views also. Seventy
precent population of the country is looking towards in
expectation, but nothing has been done so far in this
regard.

SHRI RAJENDRA AGNIHOTRI: You should put an
end to all these scams. The Government should function
according to the rules and it should sack all the corrupt
persons...[Interruptions]

SHRI SATYA DEO SINGH: You eradicate corruption.

Persons who indulged in the scams should be sached by
the Government...[Interruptions]

SHRI BALRAM JAKHAR: Why are you getting so
agitated. | have requested for a good thing. It will be
much better if we can find out some
solution...(Interruptions)

SHRI HARI KISHORE SINGH: The senior Minister of
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the Government wants a discussion on the agriculture
policy. So we demand that the period of the House
should be extended. The Government is not agree to it.
We would like to request you, sir to impress upon the
Government to. extend the period of the House for
discussing the agriculture policy...(Interruptions)

SHRI BALRAM JAKHAR: | wanted to say that you
have seen that the total irrigated area has increased from
20 million to 47 million hectares. Shri Vidyacharan Shukla
is also sitting here. He is the Minister of water resources.
The policy which has been formulated by him.
[English]

MR. SPEAKER: This is going out of the record.
[Translation]

SHRI BALRAM JAKHAR: According to him the
programmes and projects which have been formulated
and the figures relating to irrigation are on the higher side
because they calculate on the basis of quantity of water
release and the quantum of water for which project has
been made. But as far the question how much land has
been actually been irrigated. There is a slight difference.
That is why he is saying 75 million, i.e. Rs. 72 crore. But
our figures are based on the figures which have been
furnished by the Patwaris of the State Governments and
there can not be any other accurate figures. We receive
these figures in the span of 3 years. According to them
we have 62 million i.e. 6v2 crore. We will continue to
make progress. In regard to the irrigation | would like to
tell you that we are adopting new methods and
arrangements are being made for releasing grants for
dripping and fountain irrigation. We will provide 50 percent
grants to the general farmers and 75 percent to the
Scheduled Castes and Scheduled Tribes and OBCs. |
think with this financial provision we would be able to
bring much more area under irrigation than that is
anticipated. That will give us benefit. Our production will
also increase by 1% times with the provision of double
irrigation facility.

SHRI RAM PAL SINGH: Hon'ble Mr. Speaker, Sir, no
specific reply has been given as yet, as to what measures
have been taken to increase the irrigated area from 25
percent to 42 percent?

SHRI BALRAM JAKHAR: There is nothing special in
it. Either one crop or two crops are gathered. When
irrigation increased, crop also increase two times
otherwise we keep the land uncultivated. So | would like
to tell you that in 1950-51, we left about 2 crore 30 lakh
acres land uncultivated. Then we made it 17'%. In 1990-
91 it came down from 15 to 9. We have made progress.
When we provide double irrigation facility we get double
or multiple croping. All this can be possible by irrigation
only. If there is much more irrigation we can get two
crops instead of one and at some places where farmers
are more skilled, they do short term croping and get three
crops as well. They adopt multicroping pattern which
gives them profit...[Intrruptions]

MR. SPEAKER: They are saying that they are
converting waste land into cultivable land.

(Interruptions)

“Not recorded.
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MR. SPEAKER: This question is related to the
agriculture  Ministry and not to the Ministry of Water
resources. Dr. Asim Bala.

(Interruptions)
[English]
MR. SPEAKER: Shri Asim Bala, please.
(Interruptions)

SOME HON. MEMBERS: Press the button for the
mike...(Interruptions)

DR. ASIM BALA: Sir, mike
...(Interruptions)

MR. SPEAKER: Are you speaking from your seat?
DR. ASIM BALA: Yes, Sir. 1[It

is  not working

is my seat

...(Interruptions) | am pressing the button also.
...(Interruptions)
MR. SPEAKER: You may continue, please.

(Interruptions)

DR. ASIM BALA: How much land, that is distributed
land, is coming under irrigation? How much surplus land
that is given to landless agricultural workers is coming
under irrigation? If he finds it difficult, | will ask a very
simple question. What is Govemment’s plan? Actually, in
your statistics, it.is stated that the irrigated area is very
small in number. | would like to know, what is your
perspective plan, period-wise? You have not supplied that
information.

MR. SPEAKER: Perspective plan for what?
DR. ASIM BALA: For imigation.

MR. SPEAKER: It is not a question on irrigation. This
is a question on agriculture.

DR. ASIM BALA: Sir, | am asking about irrigated land.

MR. SPEAKER: Please understand this. If you want to
ask as to how they are going to increase the cultivable
land, | will allow you. But, if you want to know how
imigation will be increased, it has to go to the irrigation
Ministry.

DR. ASIM BALA: Sir, | would also like to know as to
how much is the production in unirrigated area per acre?

MR. SPEAKER: The hon. Minister may give the
information because he wants some information!

SHR! BALRAM JAKHAR: The information is that there
is a difference between ‘irrigated area’ and ‘unirrigated
area’! There is always the difference.

[Translation)

SHRI CHANDRA JEET YADAV: Mr. Speaker, Sir, it
has clearly been asked in parts (e) and (f) of this question:

- '[English]

“(e) the area estimated by the National Agriculture
Commission to be brought under irrigation by 1996 and
thereafter; and .

(f) the time limit, if any, to bring the total cultivable
land under irrigation.”
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[Translation)]

| demand answer from the hon. Minister to my this
question. As per data furnished by him out of the total
cultivable land in the country even one-fourth part of the
land is not irrigated. The Government has stated in its
reply that it has not fixed any time limit thereof. | would like
to ask the Government by when the entire cultivable land
will be irrigated. In its reply, the Government has stated
that it will be done by 2050. The Govermment could not
bring one fourths of the total cultivable land under irrigation
in 50 years, how can it bring by 20507 | would like to know
whether in the light of the importance of irrigation in the
new agriculture policy of the Government of India which
enables production to increase two or three-fold, it will
convene a meeting of State Chief Ministers and fix time-
limit thereof. The measures taken so far have not yielded
any success. |, therefore, want to know whether this
august House would like to make any plan so that the
entire cultivable land is brought under imrigation and
production of food grains be increased in the country.

SHRI BALRAM JAKHAR: The National Commission
on Agriculture has prepared a note. According to it a plan
has been chalked out on the basis of surface and ground
water. Area wise figures have been given therein. It
reveals that in 1950-51 16 million hectares of land was
covered under the surface water and 7 million hectares of
land was covered under the ground water. Thus total 23
million hectares land was irrigated. Thereafter in 1990-91
41 million hectares land was covered under surface water
and 28 million hectares land was covered under ground
water and thus total 69 million hectares land was irrigated.
It further states that by 2025 80 million hectares of land is
likely to be covered under surface water and 40 million
hectares of land is likely to be covered under ground
water. Thus, we have reachéd upto to level of 33 per cent
and not 25 per cent. In other words as per the estimated
figures in 1995 the target of such land was 77 million
hectares, but we reached the level of 67 million hectares
only.

[English)

Irrigation potential created in 1992-93 has reached a
level of 83.48 million hectares. Now, about the irrigation
potential used, as per the Ministry of Water Resources, it is
75.12 million hectares. That is what it is.

[Translation]

Actually speaking, as | told you just now, that the
quantity of water is not made available as per project. Our
figures are based on the information supplied by the
Patwaris which are sent to us by the State Governments.
Those figures indicate the area of land brought under
irrigation and the work actually being undertaken and
whether it has doubled or tripled. According to that, it

"comes to 61 or 62 million hectares. As | have submitted,

our aim is to increase the irrigation potential. We want to
make the maximum use of the water available with us so
as to maximise the production. So, we want to make
progress in both the fields. '

SHRI CHANDRA JEET YADAV: Mr. Speaker, Sir, 1
had asked that if the Government is willing to work; why

’
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the work is not being completed. Would the hon. Minister
convene a meeting of all State Chief Ministers and consult
them?

SHRI BALRAM JAKHAR: The National Commission
on Agriculture has taken all these points into consideration
before chalking out the programme. We want to bring
about progress in agriculture on this basis. | would like to
tell you that the inclusion of sprinkler irrigation, drip
irrigation are being included in the new policy which will
bring boon to us. It will increase not only the irrigation
capacity but aiso the fertility of land. It will make the land
more fertile and this will continue further also. You can ask
all the hon. Members from Rajasthan who will confirm that
there are many such places in commmand areas under the
Indira Gandhi canal where salinity has developed in the
soil. | am afraid whether flood irrigation in the Narmada
Sagar will also create similar situation. In this connection
we have cautioned the Department of Irrigation and the
Central Government also, and we have brought it to the
knowlege of the hon. Prime Minister also. He also agrees
that the irrigation work should be carried out properly so
that there is increase in production, irrigation and the land
also remains in proper condition.

[English]

SHRIMATI GEETA MUKHERJEE: Sir, this also deals
with irrigation. Probably, the Agriculture Minister is not
aware and the Irrigation Minister is not here. That is why |
am asking the Agriculture Minister to enquire whether it is
true- | know it is true- that two important schemes from
West Bengal have been referred to the Government and
are now lying with the Finance Department.

MR. SPEAKER: No, no Madam.

SHRIMATI GEETA MUKHERJEE: Would the
Agriculture Minsiter kindly talk to them and clear the
schemes as quickly as possible? That will help our
irrigation.

MR. SPEAKER: Not allowed.

SHRI BALRAM JAKHAR: 1 will try to help you.

SHRIMATI GEETA MUKHERJEE: Though he did not
allow it, thank you for trying to help us.

MR. SPEAKER: Well, it puts me in a very awkward
position. :

DR. KARTIKESHWAR PATRA: Sir, | want to know
from the hon. Minister whether any assessment has been
made as to how many hectares of land would be converted
into cultivable land. If an assessment has been made, what
steps are being taken or what directions have been given
to the concerned States to make necessary arrangement
for converting that land into cultivable land?

SHRI BALRAM JAKHAR: | think, Sir, | have already
replied to that.

SHRI SOBHANADREESWARA RAO VADDE: Mr.
Speaker, Sir, from the reply given by the hon. Minister | am
happy to note that the States like Punjab and Haryana
were able to bring under cultivation almost 99 per cent of
the cultivable area. But the States like Uttar Pradesh,
Rajasthan, Maharashtra, Andhra Pradesh and Madhya
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Pradesh still have to do. For example, in Andhra Pradesh,
24 hectares of land are yet to be brought under cultivation.

I would like to know from the hon. Minister through
you, Sir, what special efforts are being made to help these
States where lot more areas can be brought under
cultivation, in view of the fact that the per capita availability
of land is coming down to only 0.15 hectare by the end of
this century. | would like to know how the Govenment of
India is going to help these States. Through you, Sir, |
would also like to know how the Govenment of India will
help the States in achieving consolidation of holdings
which was done in Uttar Pradesh but not in so many other
States. | would like to have a concrete reply from the hon.
Minister for Agriculture.

SHRI BALRAM JAKHAR: Mr. Speaker, Sir, this is the
baby of the States. The States have to come up. They
have to help themselves. In Punjab, we had the whole
consolidation of holdings in 1965. The same is the case in
Haryana. There are so many places where the initiative
has been taken by the States. The initiative is taken only
by them. because this Department, as a whole belongs to
the States. We are the catalyst. We will try to help the
States in every way.

SHRI SOBHANADREESWARA RAO VADDE: | want
to know whether there are any schemes?

SHRI BALRAM JAKHAR: Watever steps we have
envisaged, our help is always available to the States. | am
also calling the Chief Ministers and other Ministers to come
and have a discussion. We have called Eastern States
Chief Ministers. They did not come. That is not our
mistake. They did not want to take it. They must come and
we must discuss and try to find out ways and means of
how to go ahead.

SHRI S.B. SIDNAL: Sir, the lands nearby the big
States and small towns have been brought under non-
agricultural land for building purposes. Thousands of lakhs
of acres of land have been already brought under the
buildings and also the other sites. The fallow land is not
being brought under the cultivation as we expected. We
must go very fast to expedite our approach by special
schemes. Is there any Master Plan by the Central
Government to cater to the State Governments to bring all
the fallow lands under cultivation and also to stop the non-
agricultural. land in the nearby cities where very fertile
lands are going to be under cement junta?

SHRI BALRAM JAKHAR: Sir, this is our policy that no
good fertile land should be acquired. We try to do this
otherwise. But wherever it is impossible to do that, the
State Governments have to do that. | think in the last three
years it was very minimal. You cannot stop growth, you
cannot stop development and with that we have to go
along. But | agree with him, whatever we can try to save
we must save all the agricultural land.

[Translation)]

SHRI RAJVEER SINGH: Mr. Speaker, Sir, Agriculture,
Irrigation and Fertilizers are three different developments.
As a result of it, we are referred to different Ministers for
reply to our questions. The farmers are put in such a
situation that when the issue in question is related to
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agricultre, the hon. Ministers of Agriculture gives the reply,
when the issue is related to irrigation we are referred to
Shri Vidya Charan Shukla. Similarly, we are referred to
someone else for getting answer to the question related to
fertilizers. | would like to submit to the hon. Minister that
the Government.-and National Commission on Agriculture
have conducted survey on agriculture. | would like to know
from the hon. Minister whether he has proposed to provide

. canal facilities or install tube wells in the areas which do

.not have any canals. The Government should not keep
itself busy in keeping an account of debit and credit only it
should point out the percentage of land having no water
facility or canals. What does the Government propose to
do for that area? Would he like to request the hon. Minister
of lirrigation to provide canals or install tube-wells there
instantly?

SHRI BALRAM JAKHAR: You are quite right. Thank
you for commiserating with the Ministry of Agriculture. But |
would like to discuss it with them and | want to arrange
your discussion also with them. The more we can provide
irrigation facility the more will it be good for our country.

SHRI. LAKSHMAN SINGH: Mr. Speaker, Sir. | would
like to submit to the hon. Minister that the Government has
chalked out scheme to turn fallow land into cultivable land.
Due to lack of irrigation means, the land is uncuitivable. |
would like tp know as to what kind ot crops is proposed to
be grown in such fallow land as it has inadequate irrigation
means?

SHRI BALRAM JAKHAR: Crops are grown according
to the variety of land or availability of irrigation means.
Land having scant water is cultivated accordingly and tand
with plenty of water is cultivated intensively.....
(Interruptions)

SHRI ASTBHUJA PRASAD SHUKLA: Mr. Speaker,
Sir, both agriculture and farmers are inter-related. Both are
comptementary to each other. Today farmers are not well-
off. so they are desperate and lukewarm. In order to create
interest in farmers the price of the agriculture production is
not raised in commensurate to the rise in agriculture cost,
and the hike in the prices of fertilizers, seeds, electricity,
water and insecticides. Whether the Government is
formulating any valubased scheme keeping in view the
shortage of all such imputs and their prices in comparison
to the cost of agricultural products so that the farmers may
be benefited.

SHRI BALRAM JAKHAR: Mr. Speaker, Sir, this point
has been answered several time in this House and 1 fully
agree with what the hon’ble member is saying that farmers
should get full prices of their products. The Prices of land,
tractor, plough, fettilizers, pesticides and his own. earnings
everything has been included in it and the prices are fixed
on this proportion. But sometimes it pains....(Interruptions)

SHRI ASTBHUJA PRASAD SHUKLA: By and by you
are completely doing away with the concept of subsidy
which is going against the interest of the farmers. On the
one hand you are giving them less facilities and on the
other hand, you are doing away with the subsidy. We are
unable to understand both these things....(Interruptions)

MR. SPEAKER: This is a very odd issue.

DECEMBER 20, 1994

Oral Answers 16

SHRI ASTBHUJA PRASAD SHUKLA: You are always
interrupting us. Please speak smilingly.

MR. SPEAKER: What should | tell you. If | speak
smilingly, you do not udnerstand.

(Interruptions)

SHRI BALRAM JAKHAR: Whatever the hon'ble
Members are say, | act according to that only and | need
their assitance also in this regard. | fully agree whatever
you are saying.

SHRI RAJENDRA AGNIHOTRI: Nothing is done.

SHRI BALRAM JAKHAR: Let me talk to him; let me
answer his question. Whatever you are saying | fully agree
to that and 1 act according to that.. (Interruptions) Why you
are interrupting me. You will never be satisfied..
(Interruptions) Had you ever done farming, then only you
could have know these things. Only those who are doing
agriculture can know what it is (Interruptions)

Only those who are indulged in this activity can know
the reality.

MR. SPEAKER: | am not allowing those Members to
ask questions who are doing agriculture on papers only. |
am allowing those who are actually doing it..

{Interruptions)
[English]
MR SPEAKER: Just reply to the first part in it.
[Translation]

SHRI BALRAM JAKHAR: What all you have said, will
be calcuiated and then the rate will be fixed in that
proportion.. (Interruptions). The prices which have been
given by the Government during the two years have never
been given before. (Interruptions)

[English]

SHRIMATI PRATIBHA DEVISINGH PATIL: The hon.
the Agriculture Minister has said that 50 per cent subsidy
for deep irrigation will be given for the farmers and 75 per
cent for the Scheduled Castes, Scheduled Tribes and
backward classes farmers. | compliment the Government
for the step that they have taken.

Taking into consideration the Indian Constitution,
where the women are treated as ‘weaker sections of the
community consideration, 1 would like to know from the
hon. Minister whether he will extend the facility of 75 per
cent subsidy to the women farmers as, according to the
Constitution, they constitute the weaker sections of the
community.

Sir, for bringing about Green Revolution in the country
we compliment the scientists, the farmers and everybody
eise but we forget that women constitute more than 60 per
cent of the agricultural labour force and the Green
Revolution has been an outcome of their toil and effort
also.

Though there are not many but there are women
farmers who contribute to the agricultural production in the
country. So, taking this fact into consideration we shouid
treat them as weaker sections of the community and |
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would like to know as to whether the Government would
take a sympathetic view towards them would give 75 per
cent subsidy to the women farmers also.

MR. SPEAKER: Now, the simple question is: Are you
going to be chivalrous to women?

SHRI BALRAM JAKHAR: Sir, | sympathise with what
the hon. Member has said.

SHRIMATI PRATIBHA DEVISINGH PATIL: Then say
yes'.

SHRI BALRAM JAKHAR: 1 will give all the credit
because she is right when she says that most of the farm
labours in the villages are women and they work much
harder than men. | compliment them. | will try to help them.

SHRI NIRMAL KANTI CHATTERJEE: Sir, | have an
entirely different question to ask.

MR. SPEAKER: You cultivate the land on papers!
[Translation]

SHRI SATYA DEO SINGH: Mr. Speaker, Sir, the
hon’ble Minister is very much vigilant about the agriculture
policy and he is always concerned about the problems of
the farmers. There are many areas in the country such as
Bundelkhand in U.P., large adjoining areas of Madhya
Pradesh and areas in U.P. contigous to foothills of Nepal
where irrigation facilities are not available and the farmers
or the State Governments are unable to irrigate the land
with their own resources due to which large part of land
remains uncultivated causing problems to farmers. | would
like to know from the hob’ble Minister whether he has
identified such areas under the agriculture policy or
whether the same have been identify by the Agriculture
commission. If it is so, whether Government propose to
formulate any special programme to assist the State
Government in this regard?

SHRI BALRAM JAKHAR: This relates to irrigation...
(Interruptions) | agree with you that we should make efforts
in this regard so that we could give them maximum
assistance. (Interruptions) We are doing our level best in
this regard.

SHRI BHERU LAL MEENA: Mr. Speaker, Sir, the
hob’ble Minister of Agriculture is going to formulate a new
National Agriculture Policy. Adivasis have been occupying
the hilly areas of Rajastan for the last 15—20 years. |
would like to know from the hob’ble Minister whether this
land has been included in the records under the agriculture
policy? if it has not been so, whether arrangements will be
made including the same in the records?

SHRI BALRAM JAKHAR: The agriculture policy has
not been formulated for any special group. It relates to all
the aspects of agriculture and has alieady been
formulated. Presently, we are discussing this policy in the
House. The Cabinet has already given its approval...

(Interruptions)

SHRI PRABHU DAYAL KATHERIA: Mr Speaker, Sir |
would like to submit that my question is at the second
number in the list and | have prepared suppiementary
questions for that only.. (interruptions)

DR. CHATTRAPAL SINGH: Mr. Speaker, Sir, through
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you, | would like to know from the hon’ble Minister that
whether the Government will give subsidy to those farmers
who want to irrigate their land but do not have any
resources of their own for this purpose?

SHRI BALRAM JAKHAR: Of course, we have all
along been discussing this matter only and | have been
telling the House as to what we are doing in this direction.

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Train Accidents

“182. DR. GUNVANT RAMBHAU SARODE:
SHRI PRABHU DAYAL KATHERIA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the number of train accidents and
derailments has increased substantially during the last four
months;

(b) if so, the details thereof, zone-wise;
(c) the main causes of the accidents;

(d) the details of life and property lost in these
accidents;

(e) the amount of compensation paid to the victims;
and

(f) the concrete steps proposed to be taken to prevent
such accidents in future?

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF: (a) and (b) The number of train accidents,
including derailments, have marginally increased during the
4 months period, viz. August to November, 1994 as
compared to corresponding period of 1993-94. The

Railway-wise details of train accidents, including
derailments, are as under:
STATEMENT
Raitway August-November, 1994 August-November, 1993
Total Derail- Totad Derail-
Accidents ments Accidents ments
Central 23 19 19 15
Eastern 8 8 19 14
Northern 2 20 24 15
North Eastern 8 5 11 8
Northeast 21 21 12 11
Frontier
Southern 24 12 17 14
South Central 21 19 18 1?7
South Eastern 30 27 31 30
Waestern 19 15 23 "
Toral 176 1486 174 135

However, the overall position of accidents and
derailments in the first 8 months of the current financial
year (April to Nov.’94) reflects an improvement of 4% and
1% respectively over the comparative period of 1993-94.
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(c) The main causes of train accidents that occurred
during the period, August to Nov., 1994 are:

(i) Failure of Railway staff 111

(i) Failure of ‘Other than Railway 16
Staff’ :

(iii) Sabotage & incidental 7

(iv) Equipment failure 14

(v) Cause could not be established 4

(vi) Under investigation 24

(d). 69 persons lost their lives and cost of damage to
the railway property is estimated to be approkimately
Rs. 18.15 crores in these accidents.

(e) An amount of Rs. 3,78,500/- has been paid as ex-
gratia to the dependant of those who died or were injured
in -those accidents. However, the compensation to the
dependants of the deceased and to the injured will be paid
after claims are filed by the claimants and are decreed by
Railway Claims Tribunal.

(f) Some of the steps taken to prevent train accidents
include:

(i) Rehabilitation of overaged assets like track,
bridges, rolling stock etc.

(i) Intensive inspections of track, signalling and
telecom gears, maintenance depots and
workshops of wagons, coaches and locomotives
to ensue the quality of out-turn.

(i) Uttrasonic testing of rails and axles to identify
fractures.

(iv) Auxiliary Warning system, block proving axle
counters, track circuiting and provision of second
distant signals on high speed routes are some of
the signalling aids which are being progressively
introduced.

(v) Widespread publicity campaign through audio-
visual media launched targetting the travelling
public and road users to negotiate unmanned
and manned level crossings with due care and
precaution. The provision of whistle boards,
speed breakers and road sings at the
approaches of unmanned level crossings is
ensured.

(vi) Staff in running and operational categories are
given comprehensive training on a sustained
basis.

(vii) An out-of-course non-scheduled screening of
drivers and station staff has recently been
conducted to identify staff with deficient
knowledge and skill.

(vii) Two high-level Safety teams are constituted in
Railway Board to conduct on-the-spot inspection
of all installations and operating practices to
enhance safety consciousness at the grass-root
level.

(ix) The safety measures are reviewed from time to
time and new measures adopted on the basis of
recommendations of various accident inquiry
reports.
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[English]
Resource Crunch in lITs

*183. SHRI MANORANJAN BHAKTA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the extent of resource crunch being faced by IITs;

(b) the financial allocations made to them during the -
last three years;

(c) the broad details of the research output of these
liTs; and

(d) whether the output justifies their claim for higher
allocation of funds?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b). Plan
allocations are made to lITs keeping in view their needs for
infrastructural development, removal of obsolescence and
modemisation of loboratories and workshops so as to
produce competnet manpower and high quality research.
The Non-Plan competent accounts for maintenance of
activities and is worked out carefully every year. The
revised pattern of funding introduced from 1993-94 with the
system of block grants and creation of a corpus fund has
enabled the lITs to be more self reliant by generating
additional resources to be used for development purposes.

Financial allocations made during the last three years
are given in the attached Statement.

(c) and (d). The research output of the IITs can be
mainly attributed to publications, national and international
awards, patents, books, by the faculty and also a large
number of consultancy projects, sponsored research
projects, technology transfer and development of
manpower in new and emerging areas of engineering,
science and technology. The research activities of ITs
have been generally commensurate with the allocations
made.

STATEMENT

Financial allocation made to llTs from 1‘991-92 to 1993-94
for maintenance

(Rs. in lakhs)
1991-82 1992-83 1993-94
Plan Non-Plan  Plan Non-Plan  Plan Non-Plan
T, Delhi ~ 362.00 1755.20 320.00 2300.00 340.00 2608.00
IiT, Bombay 308.00 2258.50 720.00 2583.00 330.00 2930.00
T, Kanpur 330.00 1836.00 320.00 2020.00 330.00 2322.00
NT, Kharagpur 348.00 2066.50 476.00 2157.00 380.00 2442.00
IIT, Madras 320.00 1618.00 320.00 1864.00 330.00 2150.00
IIT, Assam 32.00 — -_ -_ 48.00 —
(Guwahati)

Milk Unions

“184. SHRI V. SREENIVASA PRASAD: Wil the
Minister of AGRICULTURE be pleased to state:

(a) whether attention of the Government has been
drawn to the newsitem captioned ‘Performance of milk
unions unsatisfactory’ appearing in the ‘Statesman’ dated
November 9, 1994;

(b) if so, whether NDDB has identified the causes of
financial weaknesses of such unions and undertaken
development programmes;
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(c) if so, the details thereof, and

(d) the steps taken or proposed to be taken by the
Government to improve the performance of milk unions so
as to boost the production of milk in the country?

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR): (a) Yes, Sir.

(b) and (c). The National Dairy Development‘%)ard
has,_ identified the causes of financial weakneses of
cooperative milk unions. These include carry over of
accummulated losses of the past, heavy establishment
costs and other managerial and operational deficiencies
within the cooperatives. The National Dairy Development
Board is extending support to dairy cooperatives under the
Operation Flood Programme.

(d) There is a proposal of a scheme to assist
cooperative dairy unions/federations by financing their
rehabilitation on an equal sharing basis between the
Government of India and the State Governments.

Restructuring of Railways

**185. SHRI SANAT KUMAR MANDAL: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Tandon Committee has made
recommendations regarding the restructuring of the Indian
Railways; ’

(b) if so, the broad details thereof; and

(c) the manner in which the Government propose to
shape up the Railways in the light of these
recommendations? '

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF): (a) Yes, Sir.

(b) The recommendations of the Committee cover the
areas 'of modern financial information systems, developing
a business centred approach with focus on-the customer,
improving the investment planning systems, human
resources development and organisational restructuring.

Being conceptual in nature, the Committee has aiso
suggested setting up of task forces to make detailed study
and work out the modalities of implementation.

(c) In keeping with the suggestions to set-up Task
‘ Forces, Railways have set-up separate Committees’ Task
Forces to—

1. identify cost profit centres;

2. develop computer aided long range decision
support system for planning and investment
process;

. examine capital restructuring;
. modemise the financial management system; and
. unify various Railways Services.

(3,00 &
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Sugar at Fair Price Shops

“186. SHRIMATI GEETA MUKHERJEE:
SHRI HARIN PATHAK:

Will the Minister of FOOD be pleased to state:

(a) whether there has been shortage of sugar during
the last four months and full quota of sugar could not be
supplied to fair price shops even during the festival
season; '

(b) if so, the reasons therefor;

(c) whether sugar supply during October, 1994 was
diverted;

(d) if so, the details and the reasons therefor;

(e) whether quota of sugar for the months of
November and December has been supplied to fair price
shops; and

(f) the steps taken by the Government to provide
sufficient sugar to the public?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD (SHRI KALP NATH RAl): (a) to (f). The normal
monthly levy sugar quota of all States/Union Territories is
3.35 lakh tonnes. In addition, a festival quota of 1 lakh
tonne is alloted each year to all States/Union Territories in
proportion to their normal monthly quota. The States/
Union Territories can draw their festival quota in the
month/months of their choice. Allocations of levy sugar to
all the States/Union Territories from the months of
September to December, 1994 have been made in
accordance with the above, through a mix of indigenous
and imported sugar. There has been no reduction in the
quota allocations of any State/Union Territory in ‘any of
these months.

After lifting levy sugar from the sugar factories/Food
Corporation of India, it is responsibility of the State
Governments and its nominees to ensure its mvoement to
the fair price shops and its distribution thereof.

Rashtriya Mahila Kosh

“187. SHRIMATI MALINI BHATTACHARYA:
SHRI SUDHIR GIRI:

Wil  the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of women benefited and the number of
organisations to whom loans have been gi from
Rashtriya Mahila Kosh during 1994 till date in each State;

(b) whether the Government have any plan to
increase the activities of the Kosh in the coming years so
as to cover more women during the Eighth Plan Period;
and

(c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH) : (a) Details of
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Women Benefited and the number of Organisations
covered during 1994 tili date are as follows:

S.No. Name of State No. of No. ol Organisation

Borrowers to whom loans
have been
Sanctioned
1. Andhra Pradesh 9,903 "
2. Kamataka 2,020 3
3 Kerala 4,400
4. Maharashtra 2,120
5.  Madhya Pradesh 1,200 -
6. Manipur 2,000 1
7. Orissa 780 2
8. Rajasthan 370 1
9. Tamil Nadu 3,133 5
10. Uttar Pradesh 1,397 3
11.  West Bengal 1,250 2
Total 28,573 31

{b) and (c). The Rashtriya Mahila Kosh, which was set
up on 30.3.1953 and commenced lending in November,
1993, plans to cover 2 lakh women during the first 6 years
of its operation.

Industrial Pollution

*188. SHRI SHIV SHARAN VERMA:
SHRI JAGAT VIR SINGH DRONA:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the details of pollution caused by industrial units
which did not take any steps to instal the requisite pollution
control facilities up to December 31, 1993, State-wise;

(b) the details of such industrial units closed down,
State-wise; and

(c) the action taken/proposed to be taken against the
remaining units?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH):
(a) and (b). There were 51 units which did not take any
steps to instal the requisite pollution controf facilities upto
December 31, 1993. 25 units have already been closed
down by the respective State Pollution Control Boards.

(c) The Government have issued instructions to all the
State Pollution Control Boards to review the pollution
control status of all the defaulting units and to take
necessary action against them. Such actions may include
withdrawal of consent and prosecution, apart from closure
of units.

Two statements, one relating to (a) & (b) and another
to (c) are attached.

STATEMENT4

{a) and (b). There were 51 units which did not take
any steps to instal the requisite pollution contsol facilities
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upto December 31, 1993. 25 units have already been
closed down by the respective State Pollution Control
Boards. The State-wise number of such units is given
below:

States No. of units No. of units
which have not closed down
taken any steps

Andhra Pradesh 24 18

Bihar 1 1

Haryana 1 1

J&K 1 -

M.P. '3 -

Maharashtra 6 -

Orissa 7 -

Rajasthan 1 -

U.P. 6 4

West Bengal 1 1

Total: 51 25
STATEMENTHI

(c) The Government have issued instructions to all the
State Poliution Control Boards to ensure strict compliance
of pollution control norms by all the large and medium units
in the identified 17 categories of highly polluting industries.
The State Boards have also been asked to review the
status of pollution control in these units on a case to case
basis latest by June 30, 1994 and to take necessary action
against the defaulting units. they were also asked to submit
status reports to the Government. The .actions which can
be taken by the State Boards against defaulting units
include withdrawal of the consent given or not issuing a
fresh consent in case the validity of the previous consent is
over, issuing directions giving a time-bound programme for
installation of pollution control devices, prosecution, or
issuing closure orders in case the units are not progressing
well in implementation of the time-bound poliution control
programmes.

Earthquake Reliet

*189. SHRI PRAKASH V. PATIL: Will the Minister of
AGRICULTURE be pleased to state:

(@) whether any seismological survey has been
conducted recently to identify the earthquake-prone areas
in the country;

(b) if so, the areas identified so far, State-wise;

(c) whether some State Govemments including
Karnataka have submitted any proposal for Central
assistance for . rehabilitation of villages .falling in these
areas;
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(d) if so, the details thereof, and

(e) the decision taken/proposed to be taken by the
Government thereon?

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR): (a) and (b). Bureau of Indian Standards has
divided the country into five seismic zones taking into
consideration inter-alia seismicity of the areas. In addition
to regular monitoring of earthquake activity by permanent
observatories, India Meteorological Department have
recently conducted localised seismic surveys in the
Southeastern and Western parts of Maharashtra, especiaily
Latur and Thane areas, Central and Southwestern parts of
Madhya Pradesh, especially Khandwa, Ratlam and
Jabalpur areas and Talcher area of Orissa. These surveys
have indicated mild tremors which exhibited a decaying
tendency.

{c) No proposal has been received from any State
Government for Central assistance for rehabilitation of
villages falling in these areas. However, Government of
- Karnataka has submitted a project proposal for relocation
of earthquake affected villages seeking assistance from the
World Bank.

(d) and (e). The proposal has been posed to the World
Bank.

[Translation]

Konkan Railway Project

*190. SHRI RAMASHRAY PRASAD SINGH:
SHR! MULLAPPALLY RAMCHANDRAN:

Will the Minister of RAILWAYS be pleased to state:

(a) whether there has been abnormal cost escalation
and delay in execution and completion of the Konkan
Railway Project;

(b) if so, the reasons therefor;

{c) whether attention of the Government has been
drawn to the recent newspaper reports that the directions
given by the Railway Board are not being followed by the
Konkan Railway Corporation authorities; .

(d) if so, the factual details thereof; and

(e) the details of the measures taken or proposed to
be taken by the Government to ensure speedy execution
and completion of the project within the stipulated cost?

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF): () No, Sir.

(b) Does not arise.
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(c) Yes, Sir. Certain reports have appeared in the
Press.

(d) These relate to award of a contract by the Konkan
Railway Corporation Ltd. for providing optic fibre
Communication cable on the project without taking prior
approval of the Govt. Since this work was not envisaged
initially in the Konkan Railway Project Estimate, the
incurrence of liabilities on this contract has therefore, been
objected to. The Government has since appointed a
Committee of three experts for evaluating appropriate cost
effective communication network to meet the requirements.

(e) The progress of the project is constantly being
monitored at the highest level and appropriate action taken
to complete the project by June, 1995.

National River Action Plan

*191. SHRI SHIVRAJ SINGH CHAUHAN:
SHRI SYED SHAHABUDDIN:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the names of rivers whose cleaning has so far
been undertaken under the National River Acfion Plan;

(b) the latest cost estimates for implementing the
Action Plan for each river with the target dates fixed for
completion;

(c) the expenditure incurred upto April 1, 1994, river-
wise; and

(d) the allocation made for 1994-95, river-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH):
(a) to (d). The National River Action Plan (NRAP) for
pollution abatement of rivers in identified polluted stretches ‘
in 10 States has been formulated for seeking approval of
the Government. A Statement showing the details of works
proposed in various towns with estimated cost is enclosed.

The implementation of works under the Plan can
commence only after its approval and it would take about 4
yearts to complete the works in any town after its start.
Depending upon the availability of funds for the NRAP the
towns are proposed to be taken up -for the pollution
abatement works. The entire Plan, in its present form is
proposed to be completed in a period of about 10 years.
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STATEMENT
Estimated Cost of Schemes (Under National River Action Plan) (NRAP)
(Rupees in Lakhs)
St Town River 18D STP CRE RFD LCcs Misc Sub-  Land Centage  Total Remarks
No. Total  Cost 14% of  Cost
Cost
1 2 3 4 5 6 7 8 9 10 1" 12 13 14
A. ANDHRA PRADESH .
1. Mancharial Godavari 227.46 84.00 10.00 10.00 49.00 38046 4500 53.26 479.00 Comments of
2. Bhadrachalam -do- 184.82 60.00 15.00 1550 25532 17.06 3563 308.00 the State Gowt.
3. Rajamundry -do- 937.60 877.00 4240 34.00 164.00 65.00 212000 100.00 296.00 2516.00 on Approach
4. Ramagundam -do- 590.00 1088.50 10,00 15,00 20.00 1723.50 97.50 255.00 2076.00 paper received.
1919.88 2109.50 5240 4400 204.00 149.50 4479.28 259.55 639.89 5379.00
8. BIHAR
5. Ranchi Subambarekha 154.80 35500 5450 4470 28.00 250.60 887.60 203.20 124.26 1215.06 Comments of
6. Jamshedpur -do- 11279 122500 5200 8564 38.50 48.50 156243 18.00 218.74 1799.17 the State on
7. Ghatshila -do- 13.10 90.00 450 61.18 10.50 3.00 102.28 25.52 207.80 Approach paper
not received.
280.69 1670.00 111.00 19152 77.00 302.10 263231 221.20 368,52 3222.03
C. GWARAT
8. Ahmedabad Sabarmati — 4135.36 4273.00 40.00 10.00 24.00 848236 200.00 1087.53 9869.89 Comments of
the State Gowt.
on Approach
Paper received.
D. KARNATAKA
9. Shimoga Tunga (Krishna) 187.99 324.45 2.40 6.00 120.00 400 64484 1250 90.28 747.62 Comments of
10. Harihara Tungabhadra the State Gowt.
(Krishna) 64.71 59.90 1.20 1200 30.00 7.09 18490 4990 2589 260.69 on Approach
11.  Bhadravathi Bhadra (Krishna) 8132 63.05 1.20 6.00 225.00 1203 388.60 39.80 54.40 487.80 paper received.
12. Davanagere Tungabhadra
(Krishna) 176.54 204.38 69.00 28.39 478.31 127.90 66.96 673.17
13. K R Nagar Cauvery 4534 1464 500 300 205 7003 473 980 84.36
14. Koflegal -do- 33.54 8.75 1.20 500 15.00 0.31 63.80 1.75 893 7448
15. Nanjangud -do- 7235 37.60 30.00 563 14558 18.00 20.38 183.96
16. Sri Ranga Patna -do- 95.68 19.55 1.20 1000 30.00 580 162.23 8.77 21.71 192.71
757.47 732.32 720 4400 52200 75.30 2138.29 263.35 298.35 2699.79
E. MADHYA PRADESH
17. Indore Khan 584.60 2567.50 80.00 1120 250.00 296.00 3789.30 120.00 530.46 4439.76 Comments ol
18. Ujjain - Kshipra 704.22 1028.60 11.20 263.22 191.67 90.00 2288.91 20.00 320.45 2629.36 the State Gowm.
19. Burhanpur Tapti 151.75 180.00 6.00 5000 50.00 3830 76.05 1000 66.65 55270 on Approach
20. Mandideep Betwa 90.00 15.00 34.00 14.00 153.00 21.42 174.42 paper received.
21. Bhopal Betwa 60.00 60.00 32.00 37.60 189.60 30.00 26.54 246.14
2. Vidisha Betwa 225.00 110.40 400 2400 30.70 33.90 428.00 50.92 487.92
23. Jabalpur Narmada 1011.00 104.21 300 4588 4140 65.00 1270.49 864 177.86 1456.99
24. Seoni Wainganga 4261 3557 080 821 1500 1746 119.65 16.75 136.40
25. Chapara Wainganga 21.00 4T 0.60 750 12.42 8.07 5438 7.61 61.97
28.  Keolari Wainganga 1346 687 060 1488 8.28 27.73 71.82 1005 81.87
27. Nagda Chambel 220.15 66.00 2.50 1000 3200 30.85 1500 46.29 391.94
3033.79 4253.92 108.70 439.89 675.47 660.08 9171.83 203.64 1284.0010850.47
F. MAHARASHTRA :
28. Karad : Krishna 74250 373.00 10.00 45.00 117050 ©66.50 163.87 1400.87 Comments of
2. Sangli Krishna 318.84 960.98 127980 101.85 179.17 1580.52 the Siate Gowt.
30. Nasik Godavari 3108.33 223125 2500 241.00 15645 114.00 5877.03 54200 822.78 7241.81 on  Approach
31. Nended -do- 828.68 505.40 6.00 ' 1340.08 2.50 187.61 1530.19 paper received.
4999.35 4070.61 41.00 24100 201.45 114.00 '9007.41’ 712,55 1353.4311733.39
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1 2 3 4 5 6 7 8 9 10 1" 12 13 14
G. OAISSA
Cost break-up awalited
32. Cuttack Mahanadi ) 1300.00 169.00 1469.00 Comments of
33. Talcher Brahminl 38.00 276.00 40.00 2500 40.00 207.50 626.50 4500 671.50 the State Gowvt.
34. Chandbal -do- 40.15 1000 10.00 30.00 90.15 1262 10277 on  Approach
* 35. Dharmshla ~do- 29.50 1000 10.00 15.00 139.50 203.50 38.00 241.50 paper awalted.
107.65 276,00 60.00 45.00 8500 347.00 2220.15 264.62 2484.77
H. PUNJAB
36. Lughlana Satiuj 3150.11 7861.45 59.20 720.00 171.6411962.40 2785.00 1674.7416422.14 Comments on
37. Jalundhar “do- 1366.39 2588.88 6.00 300.00 14.80 4276.07 810.00 598.65 5684.72 approch paper
38. Phagwara ~do- 263.39 248.25 1.20 96.00 572 61456 5200 86.04 752.60 received but
39. Phillaur -do- 13.07 13.85 0.60 24.00 124 5276 18.00 7.39 78.15 Gowt. of Punjab
did not agree to
bear the cost of
O&M fully.
4792.961071243 67.00 1140.00 193.4016905.79 3665.00 2366.8222937.61
I. RAJASTHAN
40. Kota Chambal 153.47 846.00 3.00 20.00 8800 35.00 114547 7.50 160.36 1313.33 Comments of
41, Keshorapattan Chambal 1940 18.00 1.20 5,00 10.00 1250 66.10 5.00 9.26 80.35 the State Gowt.
on  Approach
paper received.
172.87 864.00 420 25,00 98.00 47.50 121157 1250 169.61 1393.68
J. TAMIL NADU
42. Kumarpalayam Cauvery 134.80 343.00 1.00 1200 19.50 10.75 521.05 30.00 7293 62400 Comments of
43. Bhawani ~do- 13270 87.78 1.00 4200 20.00 30.56 314.04 10.00 43.96 368.00 the State Gowt.
44, Erode -do- 818.18 491.16 1.00 1200 20.00 19.94 1362.28 16.00 90.72 1589.00 on Approach
45. Trichy -do- 355.00 156.00 1.00 3500 40.00 18.00 600.00 6.00 84.00 690.00 paper received
46. Palli -do- 128.45 307.80 1.00 1200 18.00 10.82 47897 24.00 66.93 569.00

1569.13 1385.74 500 113.00 117.50 35.07 327544 86.00 458.56 3820.00
21769.1530347.52 496.50 1143.41 3130.42 1997.9360184.43 5623.79 8891.4174199.63

Add 5% towards expenditure on
establishment Research & Development

1&D : Interception and Diversion
STP : Sewage Treatment Plant

CRE : Crematoria & Monitoring = 3009.22

RFD : River Front Development Total estimated cost (74199.63+30009.22)

LCS : Low Cost Sanitation = 77208.85

Misc: Afforestation, Solid Waste Management & State share on 50:50 basis = 37099.81
Public Participation etc. Central Share = 40109.03

Assistance for Natural Calamities

*192. SHRI KASHI RAM RANA:
SHRI ARVIND TRIVEDI:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the details of assistance sought and actually
released by the Government to the State Governments to
meet the natural calamities during 1994-95, state-wise;

(b) whether the Government have, received requests
from several State Governments seeking additional
assistance for the year 1994-95 and to increase their share
of Central Assistance from Calamity Relief Fund;

{c) if so, the details thereof, State-wise; and

(d) the decision taken by the Government on these
requests?

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR): (a) to (d). Under the existing scheme, the State
. Governments undertake relief and rehabilitation measures
using the corpus of the annual Calamity Relief Fund
(CRF). Requests were received from 12 States during
1994-95 for providing Central assistance fur relief

measures in the wake of natural calamities. The details of
Central assistance sought and Central share of CRF
released during the current year are given below:

(Rs. in crores)

Sl. State Central Central share
No. Assistance released
sought during

1994-95

1. Andhra Pradesh 344.00 49.21
2. Arunachal Pradesh 74.50 1.50
3. Goa 2.50 0.50
4. Guijarat 303.50 63.75
5. Himachal Pradesh 399.00 8.75
6. Kamataka 422.00 10.12
7. Kerala 100.00 23.25
8. Madhya Pradesh 200.00 27.75
9. Maharashtra 945.00 -
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Sl. State Central Central share
No. Assistance released
sought during
1994-95
10. Orissa 376.00 29.78
11. Tamil Nadu 221.00 14.62
12. Uttar Pradesh 281.00 26.64

2. The scheme of Calamity Relief Fund was
implemented on the basis of the recom ations of the
IX Finance Commission. The issue of increase in the
Calamity Relief Fund and other related matters has been
considered by the Xth Finance Commission. The State
Govemments had also taken up the issue directly with the
Xth Finance Commission.

[Translation]
Pollution in major Cities

*193. SHRI DEVI BUX SINGH:
SHRI HARISINGH CHAVDA:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the poliution level in major cities is
increasing;

(b) if so, the details thereof;

(c) whether the pollution control schemes already
functioning are sufficient to check pollution in these cities;

(d) if so, the details thereof and the success achieved
in checking pollution so far;

(e) if not, the reasons therefor; and
() the steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! KAMAL NATH):
(a) Yes, Sir. The pollution levels in major cities are
showing an increasing trend in terms of levels of air, water
and noise pollution, due to a rise in human population,
automobile population and industrial activities.

(b) Details of the status of pollution in the major cities
in terms of air, water and noise pollution are given in the
statement | attached.

{c) A number of pollution control schemes have been
taken up which have helped in reducing the nature and
extent of pollution in the various cities.

(d) o (). Statement Il is attached.
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STATEMENT-

(b) The levels of air, water and noise pollution in the
major cities are given below:

(!) Trends in levels of Air Pollution in Major Cities

Annual average concentrations (in microgrammes per
cubic metre) of major air pollutants:

Sl.  City/Year Pollutants
No.
Sulphur Nitrogen Suspended
dioxide oxide Particulate
(SO2) (NO,) Matter
(SPM)
1. Delhi
1990 5.8 125 163
1991 8.7 12.6 190
2. Bombay
1990 28.2 29.5 228
1991 334 30.9 199
3. Calcutta
1990 19.5 18.0 136
1991 98.5 28.7 313
4. Bangalore
1990 16.4 113 49
1991 18.3 12.1 60
5.  Hyderabad
1990 5.8 125 163
1991 8.7 12.6 190

(1) Average noise levels [in db(a)] in Major Cities

City Zones Day time Night time
Madras Residential 66 48
Commercial 76 71
Industrial 71 66
Hyderabad  Residential 68 45
Commercial 76 65
Industrial 70 56
Calcutta Residential 79 65
Commercial 82 75
Industrial 78 67
Bangalore Residential 67 50
Commercial 78 43
Industrial 78 53
Bombay Residential 70 62
Commercial 74 66
Industrial 76 65
Delhi Residential 60 N.A.
Commercial 71 o
Industrial 73 "
NA~Not Avalable
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(lll}) Water Pollution levels in Major Cities: (in MLL)

City Waste water Wastewater treatment
Capacity
" Generated Collected  Primary Primary +
Secondary
Delhi 1905 1270 1270
Greater
Bombay 1714 81.72
Bangalore 348 348 286.0
Hyderabad 522 140 140

STATEMENT i

(d) The measures taken to prevent and control

poliution include the following:

(i) Standards for ambient air quality and noise levels
for different areas such as industrial, commercial
and residential areas of the cities have been
notified; water quality for different uses have been
prescribed.

(i) A network of ambient air and water quality
monitoring stations have been set up.

(i) Standards. for effluents and emissions from major
categories of polluting industries have been
evolved. Industries have been directed to comply
with the prescribed standards on a time-bound
basis. Monitoring of compliance is done by task
forces.

(iv) It has been made compulsory for major specified
industrial and other activities to obtain
environmental clearance based on impact
assessment studies prior to site selection.

(v) A scheme for setting up of common effluent
treatment plants in clusters of small-scale
industrial units has been taken up.

(vi) A programme for phasing out of lead in petrol is
under implementation.

(e) Constraints in checking poliution in the cities

include the following:

— About 80% of the surface waters are polluted due
to untreated or partially treated sewage and other
domestic wastes. The municipalities do not have
adequate funds to put up treatment facilities for
treating these wastes.

- The major contribution to the total air poliution load
in the major metros is due to emissions from
automobiles, the majority of which are of the old
engine design which are more polluting. In
addition, the major population of vehicles are the
two and the three-wheelers which are highly
polluting.

— All cities lack a satisfactory mass rapid transport
system and the existing fleets of public transport
buses and other modes of transport are not
sufficient to cater to the requirements, which has
resulted in a rapid increase in population of
vehicles contributing to a high poliution load.

— Ali cities lack adequate road network and other
infrastructural facilities resulting in increased
congestion and poliution.
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(N The steps taken by the Government include the
following:

— Tighter standards for emissions from automobiles
at the manufacturing stage to be effective from
1.4.1996 have been notified.

— Lead content in petrol sold in all the retail outlets of
the four metropolitan cities of Dethi, Bombay,
Calcutta and Madras has been reduced to 0.15
grams per litre with effect from June, 1994.

— A number of petrol stations have been identified to
supply unleaded petrol in these four metros from
April 1, 1995 for use of four-wheeler vehicles to be
sold in the four metros from the aforesaid date.

— Fiscal incentives are provided for shifting of
polluting industries from the congested areas.

— Master plans for development of major cities have
been prepared. City planners are advised to
incorporate  in their plans the long-term
requirements of city transportation.

— Highly polluted areas in major cities and industrial
towns have been classified as ‘critically pofluted
areas’ warranting special attention.

— Seventeen major categories of air and water
polluting industries have been identified and are
monitored for compliance measures for treatment
of emissions and effluents to prescribed standards.

[English]
Allocation of Essential Commodities
*194. DR. AMRITLAL KALIDAS PATEL:
SHRI GEORGE FERNANDES:
Will the Minister of FOOD be pleased to state:

(a) the quantity of wheat, rice, sugar, edible oils and
kerosene demanded and supplied to each State during
1994-95;

(b) whether requests have been made by State
Governments to enhance their quota;

(c) if so, the details thereof;

(d) whether an additional quota of open market sugar
has been released to some States after the announcement
of recent elections;

(e) if so, the details thereof;

(f) whether the quota of sugar for sale through Pubiic
Distribution System and through open market has also
been fixed for the States separately; and

(g) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD (SHRI KALP NATH RAI): (a) to (c). The position in
respect of each commodity, viz., wheat, rice, edible oils,
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kerosene and sugar is given as under.—

(i) Wheat & Rice.—Statement | indicating the State-
wise demand, allotment and off-take of wheat and rice for
the Public Distribution System for the year 1994-85
(provisional) (April'94 to March'95) is attached.

(i) Edible Oils:—With the increase in production of
edible oilseeds in the past few years, the open market
availability of indigeneous oil has improved and
consequently, the demand from States for supply of
imported edible oils under the Public Distribution System
(PDS) has reduced. Allocations are accordingly based on
the demand received from the State Governments.
Statement-ll indicating the allocation and lifting of edible
oils (Paimolein) to States/UTs for supply under the PDS
during the financial year 1994-95 is attached.

(iii) Kerosene:—The Central Government makes only
bulk allocation of kerosene to the States/UTs on historical
basis. SKO is a deficit product and more than 40% of our
requirements are met by imports. Due to constraints in the
availability of foreign exchange and heavy subsidy
involved, it is not possibie to meet the demand of the
States in full. However, on demand from States, a 3%
increase has been made at the country level for ailocations
to States/UTs for 1993-94 and 1994-95 over the previous
year in such a manner that States having less per capita
availability have been allotted more quantity and vice
versa. Statement Ili, llIA and IV showing the allocation of
kerosene oil to various States/UTs during the year
1994-95 are attached.

(iv) Sugar—Under the present policy of partial
control, the monthly allocations of levy sugar to most of the
States/UTs are being made on uniform norms of ensuring
425 gms. per capita availability for the projected population
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as on 1.10.1986. However, some States/UTs are being
allowed allocations at higher scales in view of the special
circumstances prevailing there. Accordingly, a quantity of
about 3.35 lakh tonnes is being allotted as monthly levy
sugar quota to all States/UTs for distribution through the
Public Distribution System (PDS). In addition to this, a
festival quota of 1 lakh tonnes of levy sugar is also allotted
each year to all States/UTs in proportion to their normal
monthly quota. The States/UTs can draw their festival
quota in the month/months of their choice.

An adhoc increase of 5% in the levy sugar allocations
of all States/UTs allowed since August, 1991, keeping in
view the increased availability of sugar in the country at
that time, has been discontinued with effect from the levy
sugar release for April, 1994 due to the fall in sugar
production during two successive (1992-93 & 1993-94)
sugar seasons.

A Statement showing the State-wise monthly levy
sugar quota & the annual festival quota is at Annexure-1V.

(d) to (g). Under the present policy of partial control,
levy sugar is allotted to the State Governments/UTs for
distribution through PDS and the freesale sugar is released
from the sugar factories for sale in the open market. The
State-wise/UT-wise quota of levy sugar for distribution
through PDS is at Annexure-IV. No State-wise quota of
free sale sugar is released for sale in the open market.
The montly freesale released quantity is required to be
sold by the sugar factories to any wholesale sugar licence
dealer in the country within the specified validity period as
indicated in the Freesale Release Order. There is no
restriction on inter-State movement of sugar from the
factories to the consuming destinations.

STATEMENT-I

Statement indicating the State-wise demand, allotment and off-take of wheat and rice for the public distribution system for
the year 1994-95 (Provisional) (April, 1994 to March 1995).

(in lakh tonnes)

Sl State/Union Territory Rice Wheat
No.
D A (¢} D A o
1 2 3 4 5 6 7 8
1. Andhra Pradesh 21.90 18.10 10.58 1.80 1.50 :10.57
2. Arunachal Pradesh 0.87 0.70 0.40 0.24 0.14 0.07
3. Assam 4.7 3.89 1.52 3.94 2.50 1.26
4. Bihar 3.72 3.08 0.33 7.14 5.96 1.05
5. Goa 0.67 0.54 017 0.48 0.34 0.10
6. Gujarat 4.14 3.45 0.87 6.42 5.35 1.80
7. Haryana 0.36 0.30 0.04 1.55 1.02 0.04
8.  Himachal Pradesh 1.44 0.84 0.21 1.80 1.12 0.64
9. Jammu and Kashmur 5.20 4.32 0.66 3.50 2.90 0.75
10.  Karnataka 11.72 10.67 3.00 6.00 3.00 1.48
1. Kerala 22.94 15.00 5.48 6.75 3.75 217
12. Madhya Pradesh 5.60 4.63 0.83 5.88 4.64 0.65
13. Maharashtra 8.58 7.15 1.59 12.00 8.00 214
14.  Manipur 1.20 0.24 0.32 0.27 0.08

)Is2368
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1 2 3 4 5 6 7 8
15. Meghalaya 2.40 1.10 0.53 0.44 0.20 0.1
16. Mizoram 1.22 0.72 0.42 0.25 0.16 0.06
17. Nagaland 0.95 0.75 0.43 0.66 0.58 0.31
18. Orissa 5.44 4.49 0.96 4.75 3.45 0.93
19. Punjab 0.17 0.15 0.01 2.10 1.74 0.01
20. Rajasthan 0.46 0.38 on 14.44 11.34 2.60
21, Sikkim 0.56 0.47 0.14 0.10 0.08 0.04
22.  Tamil Nadu 12.00 10.00 6.32 3.60 2.50 1.02
23. Tripura 1.94 1.62 0.60 0.36 0.18 0.05
24. Uttar Pradesh 5.50 4.58 1.02 11.86 9.88 0.74
25. West Bengal 9.32 7.94 2.26 10.15 8.25 3.71
26. Andaman & Nicobar Islands 0.31 0.31 0.00 0.08 0.08 0.00
27. Chandigarh 0.04 0.03 0,0'4 0.25 0.18 0.00
28. Dadra & Nagar Haveli 0.06 0.05 0.00 0.02 0.02 0.00
29. Daman & Diu 0.06 0.05 0.02 0.03 0.02 0.00
30.  Delhi 2.40 2.00 0.33 9.16 7.56 0.94
31. Lakshadweep 0.06 0.06 0.03 0.01 0.01 0.0
32. Pondicherry 0.24 0.20 0.01 0.09 0.08 0.0C
136.19 108.57 39.24 116.17 86.78 23.29

NB. 1.

available only from April to October, 1994.
2. The above figures exclude those for defence, CRPF/BSF and Bhutan.

STATEMENT-II
State-wise allocation and lifting of edible oils (Palmolein) to States/Union Territories for
financial year, 1994-95

Demand data is for the whole year 1994-95 (April' 94 to March’ 95). Allocation data is from April 1994 to January 1995 only. Lifting (offtake) data is

supply under the PDS during the

State/Union Territory

April

May June July August September October November December
Allo- Lif-  Allo- Lif-  Allo- Lif-  Alio- Lif-  Allo- Lif-  Allo- Lif-  Alio- Lif-  Allo- Lit-  Allo- Lif-
cation  ting cation ting cation ting cation ting cation ting cation ting cation  ting cation ting caton  ting
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19
Andhra Pr. — 1057 3500 652 — 1344 — 146 10000 6275 10000 6629 10000 6597 — 5072 —_ —
Arunachal Pr. - - - —_ — — — —_ 50 — — — 50 - — — 50 —
Assam —_ -_ - -_ —_ —_ — — 300 — — 121 300 56 300 124 — —
Bihar — —_ — — — — — —_ — — — — — — — — — —
Goa 250 212 250 264 - - - —_ - — 600 174 300 418 600 290 500 —
Gujarat 800 1751 1500 544 — 9 - — 5500 2886 2500 2932 3000 3829 2500 1329 2000 —_
Haryana _ - - — — - — — 200 - — 22 300 31 —_ 5 — -
Himachal Pr. —_ —_ —_ 8 — 120 100 —_ - 93 — — 200 109 — 91 200 —
Jammu & Kashmir - 73 - 48 — — —_ —_ — - —_ 60 — 213 - 57 — —
Karnataka —_ 215 — 1137 - 750 - 72 2500 482 3000 1050 3000 789 — 728 —_— —_
Kerala 1500 1001 -_— 73 - 38 — — 1500 183 — 1560 1500 1077 — 516 — -
Madhya Pr. —_ - - —_ —_ — — — — — — —_ — — — — — —
Maharashtra —_ 2 - 58 - 16 - 2 — 2 5000 1820 5000 1931 — 1149 — —
Manipur 400 — 400 _ -_ - — - — - — - - — — — — —
Meghalaya 100 — 100 - - 20 - 20 200 50 200 61 200 — 200 10 200 —_
Mizoram _— — 100 — 100 50 —_ — 200 33 200 18 200 6 200 — 100 —_
Nagaland 200 91 200 90 200 170 200 210 400 280 400 260 400 — 400 310 400 —
Orissa 8Q0 — 1000 800 - 90 — 208 — 564 2000 — 2000 891 - — 1000 —_
Punjab -— -_— _ -_— -_— -_ - -_ - — — — - — — - — -
Rajasthan - bl - — — — — - — — — - - — - —
Siikim 200 — 200 85 -_— —_ 75 —_ — 100 10 - 70 - —_ - —
Tamil Nadu - -_— -_— —_ - ot — — 3000 1983 3000 2206 3000 4421 3000 885 — —
Tripura - - —_ —_ —_ —_ - -_ -_ — — —-_ - 50 — 100 -_
Utar Pr. — -— -_ - - - el - — - - - — - - - - —
West Bengal 12500 167 — 879 — 267 _— 14 _ — 2000 286 2000 171 — 623 —_ -
Andman & Nicobar — - - - - - — - 50 - 50 — 50 50 - - 40 —

Chandigarh
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1 2 3 4 5 6 7 8 9 10 1 12 13 W 15 18 17 18 19
Dedra & Nagar Havei 50 30 50 3 — 20 — — =— =— 130 ~— 130 4 130 90 — —
Demen 0 — 100 8 — 10 — — 5 42 _ 75 6 75 — 75 75 75 —
O % — 20 8 — — = = = — 3 — 3 30 3 2 3 —
Dot — 228 — 201 8 142 — 50 200 5 500 2268 500 248 500 243 2 — @ —
Lakshadweep - =—= = —-— = 10 =—- - %2 - 30 3 30 60 B — — —
Pondicherry 450 — 450 340 — 420 — — 4568 207 456 358 912 495 —~ S0 900 —
TOTAL 7380 4927 7870 5339 365 4468 300 797 24636 13085 30271 17891 33177 22530 8015 12187 5505  —

STATEMENT-H ) STATEMENT-IV
(B) States/UTs opting blockwise allocation Statewise monthly levy sugar quota and the annual
SNo.  Swles/UTs Total SKO festival quota (lgures i tonnes)
'
1994-95 S.  SteUTs Monthly Festival
No. normal quota for
1 2 3 4 © quota each year
1 2 3 4
1 Bihar 560735

2 Deihi 238540 1. Andhra Pradesh 25281 7614
s Daman & Du o) 2. Andaman Nicobar 247 74
5 HE m”"' 154073 3. Arunachal Pradesh 314 94
6 Jammu & Kashmir— 68741 4. Assam 9617 2896
7. Lakshadweep 876 5.  Bhar 33459 10078
8 Madhya Pradesh . 446055 6.  Chandigarh 3rz 12
,: """‘"‘:" ‘5123"’0; 7.  Dadra & Nagar Haveli 51 14
" 'P"'".' "'““I 325678 8. Deihi 8721+ 1200 =9921 2316
2 Rajasthan 306660 5. Goa 500 150

13 Utiar Pradesh 1016836 10.  Daman 24
1.  Du 15 12
TOTAL 5447662 12.  Gujarat 16194 4878
© Guerst alocetion Includes 300 MTs 1o be gwen 1 Fishing Sect 13.  Haryana 6386 1924

month through out the year. 14,  Himachal Pradesh 2019 608
** Jammu & Kashmir allocation includes 172 MTs meant for Ladakh district 15 Jammu & Kashmir 2884+252@=3136 868

every month throughout the yesr. 16.  Kamataka 17769 5350

STATEMENT-IA 17. Kerala 11953 3800
Allocation of Kerosene Oil to various States/UTs during 18.  Lakshdweey n 22
the year 1994-95 (States/UTs opting uniform allocation) 19.  Madhya Pradesh T 25031 7538
(Figures in MT) 20.  Maharashtra 29938 2014
SNo.  States/UTs Total SKO 21, Manipwr 694 208
m 22.  Meghaiaya 662 200
23.  Mizoram 261 78
1 Andhra Pradesh 603132 24.  Nagaland 426 128
2 Arunachal Pradesh 8484 25.  Orisea 12383 3730
3. Assam 251713 .
26. 305 64
. . N 454 Pondicherry
Andaman & Nicober tsiands 27, Karkal 73 18
S. Chandigarh 20928
6 Dacdra & Nagar Havel 3108 8. Mahe 15 4
7 GOA 27132 29.  Yanam 4 2
[ Himacha! Pradesh 40390 30. Punjab 7945 2382
9. Karnataka 452929 31. Rajasthan 16014 5002
:‘: Kevata 2;"’:: 32 Sxm 185 50

. Manipur 1
2 - Y 33, Temil Nadu 22547 6790
3. Nagaiena  ® 10827 M. Tripua 1001 .2
1, Orissa 192784 35.  Untar pradesh 52926 15036
15. Pondicherry 14863 36.  West Bengal - 25888 7796
18, Sikim 7559
17 Tamil Nadu 688587 Towd 334820 99,950
18 Tripura 22228
18. West Bengal 748563 * Includes increase in quota of 1032 onnes in Delhi and 108 fonnes in

Pondicherry made from May, 1990 onwards.
TOTAL 3375954 ** 1200 tonnes increased from July, 1983
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Performance of Educational Bodies

*195. SHRI BOLLA BULLI RAMAIAH:
DR. RAMESH CHAND TOMAR:.

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have launched a massive
exercise to assess the' performance of Universities,
Colleges and Technical Institutions in the country;

(b) if so, whether the University Grants Commission
has set up an assessing body;

(:;) if so, the details thereof;

(d) the nature of recommendations made by the
assessing body, and

(e) the time by which these recommendations are
likely to be implemented?

THE MINISTER OF HUMAN  RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (e). The
University Grants Commission has decided to set up a
National Assessment and Accreditation Council (NAAC) to,
inter-alia, grade institutions of higher education and their
programmes; stimulate the academic environment and
quality of teaching and research; encourage innovations,
self-evaluation and accountability in higher education; and
promote necessary changes and reforms in these
institutions. The technical education institutions such as
IT's, REC's etc. fall within the purview of All India Council
of Technical Education (AICTE).

The National Assessment and Accreditation Council
(NAAC) has been registered as a society at Bangalore
under the Karnataka Societies Registration Act, 1960, and
lhe Karnataka Societies Registration Rules, 1961.

Forests and Wild Life

*196. SHRI SHRAVAN KUMAR PATEL: Will the
Minister of ENVIRCNMENT AND FORESTS be pleased to
state:

(a) whether exploitation of minerals like iron-ore, coal
and others has posed a grave threat to ecology by way of
endangering wildlife and forest reserves;

(b) if so, whether the Government have made any
study regarding the impact of mining, industrial and other
developmental activities on wildlife and forests;

(c) if so, the details thereof,

(d) the main wildlife sanctuaries and reserves facing
the problem; and

(e) the sieps being taken by the Govemment to
preserve ecology?
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THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH):
(a) Mineral exploitation in or near forest areas and wildlife
sanctuaries has the potential to cause ecological damage
to wild life and forest reserves unless adequate
environmental measures are integrated into the project
activities.

(b) and (c). With a view to conserve and protect
ecology, Government have issued the Environmental
Impact Assessment Notification dated 27 January 1994,
amended on 4 May 1994. It has been stipulated that
project proposals on mining, industrial and other
developmental ‘activities, above specified thresholds, are
required to carry out the Impact Assessment study which
inter-alia includes study on wildlife and forests, if
applicable. Such a study report is then examined in
consultation with expert committees before projects are
cleared from the environmental angle. Recent examples
where separate ecological studies have been sought
include Rowghat (Madhya Pradesh), Barsingsar
(Rajasthan), Patharkheda (Madhya Pradesh) and Arki
(Himachal Pradesh).

(d) The main wild life sanctuaries facing the problem
include Sariska, Buxa Tiger Reserve and Kaziranga.

(e) The steps being taken for preserving the ecology
include the following:

— Conservation have been

strengthened.

— Eco-development programme initiated to reduce
pressure on forest ecology.

— Notifications have been issued for regulation of
developmental activities in identified eco-sensitive
areas.

— Wild Life (Protection) Act, 1972 and Forest
(Conservation) Act, 1980 have been made more
stringent.

programmes

[Translation]
Fertile Land

*197. SHRI GUMAN MAL LODHA:
SHRI NITISH KUMAR:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the present rate of per-capita utilisation of fertile
land in India;

(b) whether the rate of per-capita utilisation of fertile
land has been declining constantly during the last several
years as reported by the World Watch Institute in
Washington recently;

(c) if so, the extent thereof;

(d) whether any action plan has been prepared by the
Government to encourage use of new techniques to
increase the fertility of land; and

(e) if so, the details thereot?
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THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR): (a) The per-capita availability of cultivable land
in the country during 1990-91 (latest available) was
estimated as 0.22 ha.

(b) Yes, Sir.

(c) The per-capita availability of cultivable land which
was estimated as 0.53 hectare in 1950-51, declined to 0.41
hectare in 1960-61, 0.27 hectare in 1980-81 and then to
0.22 hectare in 1990-91.

(d) and (e). The Government has been implementing
various crop production oriented programmes as also other
schemes including balanced and integrated use of
fertilisers through combination of organic and inorganic
fertilisers, encouraging bio-fertilisers, compost and green
manure, etc., to raise/maintain the fertility of soil. The
Government is also advocating specific crop rotations
including legumes, to augment the soil fertility.

Report of Yashpal Committee

*198. SHRI JAGMEET SINGH BRAR:
SHRI RATILAL VARMA:

will  the Minister of HUMAN
DEVELOPMENT be pleased to state:

(a) whether the Committee constituted under the
Chairmanship of Prof. Yashpal to suggest comprehensive
improvements in education system has given its report;

(b) if so, the main recommendations thereof;

(c) the action plan formulated by the Government to
implement these recommendations; and

(d) the recommendations which have not been
accepted by the Government with reasons therefor?

THE  MINISTER OF HUMAN  RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d). The
National Advisory Committee set up under the
Chzirmanship of Prof. Yashpal, former Chairman,
University Grants Commission to advise on the ways and
means to reduce academic burden on the school students
submitted its report entitled ‘Learning Without Burdan’ to
the Minister of Human Resource Development on 15.7.93.
The Committee was not set up to suggest comprehensive
improvements in entire education System. The main
recommendations of the Committee which have been
included in a broad framework suggested to State/UT
Governments in June'94 are:—
(i) Greater involvement of teachers in framing
curriculum and preparation of textbooks at State/
UT level.

(i) Amendment of School Education Acts or Rules of
States/UTs for laying down norms for pre-schools.

(iii) Abolition of tests/interviews for admission in pre-
schools and discontinuance of textbooks and
homework at pre-school stage.

(iv) Abolition of home work and project work at primary
stage.

(v) Extensive wuse of audio-visual material and
enforcing teacher-pupil ratio of 1:40.

RESOURCE

2. While forwarding the report of the Committee, Prof.
Yash Pal advised for wide-ranging debate thereon. All the
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recommendations of Yash Pal Committee and the majority
of views expressed in the State/UT level workshops of
experts were included in the broad framework that was
circulated amongst States/UTs in June 1994 for
appropriate action as deemed fit. 99% of schools in the
country are under the control of State/UT Govemments
and they enjoy full autonomy in all school education
matters within their jurisdiction.

[English]
Montreal Protocol

*199. SHRI VIJAY NAVAL PATIL: Wil the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

{a) whether India has threatened to walk out of the
Montreal Protocol, if developed countries do not honour
their commitment and contribute to the ozone fund;

(b) the extent to which the lack of funds has led India
in not being able to switch over to the new. Clean
technologies and phase out the CFCs and to bring down
its ozone depleting potential to the 1995 level; and

(c) the amount released to India by the Montreal Fund
so far and expected during the current year?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH):
(a) India has not threatened to walk out of the Montreal
Protocol. However, we have expressed our apprehension
that should developed countries not fulfil their financial
commitments, it would be difficult for developing countries
to fulfil their technological commitments under the terms of
the Protocol.

{(b) Project proposals from India have not suffered due
to lack of funds with the Multilateral Fund. Under the
approved project proposals new and clean technologies
will be adopted to replace the existing technologies. It is
hoped that with the active cooperation of industries India
will be able to fulfil its obligations under the Montreal
Protocol.

(c) So far US $ 11.4 million has been approved for 30
projects. A further amount of US $ 4.00 million has been set
aside for India, for small project prcposals to be submitted
shortly.

Railway Land

*200. SHRI RAJENDRA AGNIHOTRI: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways has large area of vacant land
lying unused;

(b) if so, whether the public have unauthorisedly
encroached upon this land;

(c) if so, the area of railway land under unauthorised
occupation; and

(d) the action being taken by the Government to get
this lavel vacated?
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THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF): (a) and (b). Yes, Sir.

(c) 1768 hectare.

(d) Action to remove encroachments from railway land
is taken wunder the Public Premises (Eviction of
Unauthorized Occupants) Act, 1971 on a continuous basis.

However, in a majority of these cases, assistance from
the State Government in the form of presence of a police
force becomes necessary for enforcement of the eviction
orders passed and this assistance is often not forthcoming.

Tour by Minister

1905. SHR! ZAINAL ABEDIN:
SHRI AMAL DATTA:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the number of days during this financial year the
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Minister went on tour within the country and outside,
separately;

(b) the details of such tours;

(c) whether the expenses were borne by the Central
Government budget; and

(d) if not, the source of the funds?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH):
(a) and (b). Information is given in the annexed Statement.

(c) and (d). Expenses for Minister’s official tours were
borne cn the Central Government Budget.

STATEMENT
Details of Official Tours of Minister

Sl. Duration of Tours No. of Days Place visited Details of tours
No.
From To

1 2 3 4 5 6

I. Domestic Tour

1. 2.4.94 2494 1 day Bhopal To attend programme at Gharakota.

2. 9.4.94 11.4.94 3 days Bhilai, Kanker, Meeting Local Press Reporters, Visit to Bamboo
Jagdalpur Project etc., Inauguration of MP, HSVN Building,

Meeting with Officers, Meeting delegation.
3. 14.4.94 16.4.94 3 days Bombay (i) Inauguration of symposium on Environment
at Goregaon.

(i) Meeting with CM, Maharashtra & Officials
of the Govt. of Maharashtra at Mantralaya
to review programme & issues.

(iii) Maharashtra \Economic Development
Council Function/Meeting.

(iv) BNHS Meeting.

4. 28.4.94 28.4.94 1 day Ghaziabad To attend a programme at Ghaziabad.

5. 16.5.94 17.5.94 2 days Nagpur To attend programme at Nagpur and

Bhopal Bhepal.
6. 19.5.94 21594 3 days Tejpur/ Meeting with Forest Ministers of NE Region.
tanagar

7. 15.7.94 15.7.94 1 day“ Calcutta To attend functions of Botanical Survey of
India, and zoological Survey of India.

8. 21.8.94 23.8.94 3 days (i) To attend the inaugural Session of

Bangalore

Regional
convention.

(ii) Meeting with CM, Karnataka to review
programmes & issues.

Consultations on Bio-diversity
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1 2 3 4 5 6

9. 14.9.94 14994 1 day Jaipur Programme at Arid Forestry Research Institute
and Khejari Valedictory function of Institute of
Development Studies on National Consultation
on Environment and Development.

10. 4.11.94 5.11.94 2 days Bhubaneswar Foundation stone laying ceremony of the
Regional Museum of Natural History.

11. 13.11.94 10.11.94 4 days> Chhindwara Local programmes and rural area visits.

Total 24 days

il. Foreign Tours

1. 23.5.94 4.6.9412 days USA/UK For participation in the Second Session of the
U.N. Commission on Sustainable Development
and bilateral discussions.

2. 20.6.94 30.6.9410 days Germany/U.K. To hold discussion with German Environment
Minister & Chairman of CSD on CSD follow up
processes, and with U.K. Minister for ODA and
U.K. Minister for Environment on Indo-British
Forestry Initiative and other Forestry matters.

3. 6.10.94 7.10.942 days Nairobi (Kenya) For participation in the Sixth Meeting of the
Parties to the Montreal Protocol.

4, 14.10.94 15.10.942 days Paris (France) For participation in the signing ceremony of the
UN Convention on Prevention of Desertification.

5. 21.11.94 22.11.942 days Geneva To attend the Conference on Trade, Environment

(Switzerland) and Sustainable Development, organized by

UNEP & UNCTAD.
6. 6.12.94 11.12.945 days Nassau To attend the First Meeting of the Conference of
(Bahamas) Parties (COP) to the Convention on Bio-diversity.

Total 33 days

Tour of Minister

1906. SHRI

AMAL DATTA:. Wil

AGRICULTURE be pleased to state:

~" (a) the number of days during this financial year the
Minister went on tour within the country and outside,

separately;

{b) the details of such tours;

the Minister of

(d) whether the expenses were bome by the Central
Government budget; and

(e) if not, the source of the funds?

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR) (a) Minister of Agriculture went on tour for 42

days within the country and for 26 days outside the country
during this financial year i.e. 1994-95.

(b) and (c). Details of such tours within and outside
the country are given in the attached Statement-l and
Statement-1i, respectively.

(d) Yes, Sir.

(c) the expenses incurred in respect of each such

four;

(e) Does not arise.
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Expenditure incurred on Tours by Agriculture Minister within the country during 1994-95 (As on 6.12.1994)

Sl.No. Place Visited Date Days Expenditure Mode of
incurred Conveyance
(in Rs.)

1. Chandigarh 24.4.94 1 - Spl. Plane
2. Bombay-Hyderabad 29.4.94 to 30.4.94 2 7578.00 Air

3. Ahmedabad 7.5.94 to 8.5.94 2 2410.00 Air

4. ' Haridwar 16.5.94 to 17.5.94 2 5677.00 Road

5. Madras 21.5.94 1 — Spl.Plane
6. Ahmedabad 6.6.94 1 4820.00 Air

7. Hyderabad 30.6.94 1 7408.00 Air

8. Panchkosi, Ferozepur etc. 2-3.7.94 2 — Spl.Plane
9. Ahmedabad 22.7.94 1 4820.00 Air

10. Hyderabad 24.7.94 1 7408.00 Air

1. Ferozepur 31.7.94 1 1442.00 Train

12 Bangalore 6.8.94 to 7.8.94 2 11112.00 Air

13. Calcutta 10.8.94 1 9594.00 Air

14. Jaipur 12.8.94 1 —_ Spl.Plane
15. Chandigarh 16.8.94 1 1050.00 Train

16. Bombay 27.8.94 to 28.8.94 2 4333.00 Air

17. Haridwar 29.8.94 1 3206.00 Road

18. Bangalore 3.9.94 to 5.9.94 3 4557.00 Air

19. Chandigarh 13.9.94 1 — Spl.Plane
20. Ludhiana 15.9.94 1 — Train(HOR)
21, Laxman Garh 17.9.94 1 5477.00 Road
22, Jaipur-Bombay 18.9.94 to 19.9.94 2 6960.00 Air
23 Kurukshetra/Ludhiana 9.10.94 1 — Train (HOR)
24, Chandigarh 20.10.94 1 — Train (HOR)
25, Aligarh 23.10.94 1 2000.00* Road
26. Leelavali 29.10.94 1 4000.00* Road
27. Bombay 30.10.94 to 1.11.94 3 10027.00 Air
28. Hyderabad 5.11.94 1 4791.00 Air
29, Karnal 9.11.94 1 — Road

STATEMENT-II

-

Expenditure incurred on Tours by Agriculture Minister outside the country during this Financial Year 1994-95
. (April-November, 94)

Si.No. Place Visited Dates Days Expenditure Mode of
incurred Conveyance
(in.Rs.)
1. Mongolea & China 9-15 April, 94 7 94,936.00 Air
2, Yokohama (Japan) 23-27 May, 94 5 1,88,600.00 Air
3. Syria, Jordan, Lebanon & Oman 18-28 June, 94 1 2,46,345.00 Air
4, Manila (Phillippines) 24 Oct, 94 3 1,21,055.00 Air
Total 26 6,50,936.00
{[Translation] financial assistance from the Union Government for the

development of the catchment area during 1992-93 and
1993-94; ’

(b) if so, the details thereof;

{c) the amount provided by the Union Government for
the purpose during the above period; and

Development of Catchment Area

1907. SHRI N.J. RATHVA: Wil the Minister of
AGRICULTURE be pleased to siate:

(a) whether the Government of Gujarat had sought
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(d) the amount likely to be provided for the purpose
during 1994-95?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): (a) Yes Sir.

(b) and (c). A Centrally Sponsored Scheme of Soil
Conservation in the Catchments of River Valley Projects is
being implemented in Gujarat State covering the
catchments of Dantiwada, ‘Ukai, Mahi and Damanganga.
The financing pattern of the scheme is 50% grant and
50% loan to the State. An amount of Rs. 197.50 lakhs and
Rs. 182.50 lakhs has been released to the State during
1992-93 and 1993-94 respectively.

(d) So far, programme for about Rs. 150 iakhs has
been approved.
[English]

Equal Rights for Women

1908. SHRI BAPU HARI CHAURE: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the UN Population and Development
Conference has recognised equal rights for women as men
in the family and at all levels subject to the approval by
religious, social and cultural norms in their own countries
recently;

(b) If so, the detailg thereof; and

(c) the reaction of the Union Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF WOMEN AND CHILD DEVELOPMENT) (SMT.
BASAVARAJESWARI): (a) and (b): The International
Conference on Population and Development convened by
the United Nations has recommended inter alia that
countries should take steps to empower women and to
eliminate inequlites between men and women.
Implementation of recommendation is the sovereign right of
each country, consistent with national laws and
development priorities, with full respect for the various
religious and ethical values and cultural backgrounds of its
people, and in conformity with universally recognized
international human rights.

{(c) This recommendation of Conference is in
conformity with the programmes .and policies of
Government of India in this regard.

Revamped Public Distribution System

1909. SHRI SANTOSH KUMAR GANGWAR: Will the
Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the number of villages covered under Public
Distribution System and the Revamped Public Distribution
System, and the number of villages left out so far, State-
wise; and

(b) the time by which the remaining villages are likely
to be covered under these systems?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) and (b). As per present policy, coverage
under Public Distribution System (PDS) is universal in
nature. The Revamped Public Distribution System is being
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implemented in 1775 blocks covered under various area
Specific Programmes like Integrated Tribal Development
Programme (ITDP), Desert Development Programme
(DDP), Drought Prone_Area Programme (DPAP) and
Designated Hill Areas (DHA). The operational responsibility
for implementing Public Distribution System vests with the
State Governments/UT Administrations. As such, the list
of villages covered under PDS/RPDS is not maintained by
the Central Government. Only the list of Block identified for
coverage under RPDS is maintained by the Central
Government. There is no proposal to extend the RPDS to
all the Blocks in the country, at present. However, there is
a proposal to extend RPDS coverage to an additional 500
Blocks being identified for coverage under the Assured
Employment Scheme.

Sardar Sarovar Project

1910. SHRI SUSHIL CHANDRA VARMA: Wil the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether a group was recently set up to assess the
latest situation in regard to the envijronmental aspects of
the Sardar Sarovar Multipurpose project;

(b) if so, the composition and terms of reference
thereof;

(c) whether the group has submitted its report;

(d) if so, the salient findipgs thereof and the action
taken by the Government thereon; and

(e) if not, the time by which the repont is likely to be
submitted?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH):
(a) and (b). A fact finding group comprising M/s S.C.
Maudgal, (Adviser, Ministry of Environment and Forests),
Kushalappa (Regional Chief Conservator of Forests), Bittu
Sahgal and Shyam Chainani, (Environmentalists), was
constituted to visit the project area and report back on the
compliance status of environmental action plans, including
rehabilitation, in the wake of closure of sluices.

(c) to (e). The group has not yet completed ‘its site
visit.

Renovation of F.C.I. Godowns

1911. DR. JAYANTA RONGPI:
SHRI GOPI NATH GAJAPATHI:

Will the Minister of FOOD be pleased to state:

(a) the Number of Godowns set up by the Food
Corporation of India in Orissa and hill districts of Assam,
location-wise;

(b) whether most of these godowns in various
States are not being maintained properly;
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(c) if so, the reasons therefor; and

(d) the steps taken by the Government in this regard
as well as to improve the position of food stocks in the hill
districts?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD (SHRI KALP NATH RAlI): (a) The details are given
in the Statement attached.

(b) No, Sir. The godowns are being maintained
properly.
" (c) Does not arise.

(d) Food Corporation of India has taken a number of
measures like stock induction by rail ex-North, road
bridging by undertaking long distance direct movement by
lorries ex-North as well as from West Bengal, direct
deliveries in State Government godowns etc. to improve
the stock position in the hill Districts of Assam.

AGRAHAYANA 29, 1916 (SAKA)
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STATEMENT

Location-Wise details of FC! godowns in Orissa and
Assam

Sl Location Revenue District
No.
ORISSA
1. Bhubaneswar Khurda
2. Khurda Road Khurda
3. Jagannathpur Ganjam
4. Phulbani Phulbani
5. Rupsa Balasore
6. Jaleswar Balasore
7. Ranital Bhadrak
8. Keonjhar Keonjhar
9. Barbil Keonjhar
10. Dhenkanal Dhenkanal
11.  Angul Angul
12. Kasinga Kalahandi
13. Dungripalli Sonepur
14. Hirakud Sambalipur
15. Attabira Bargarh
16. Jharsuguda Jharsuguda
17. Rourkela Sundergarh
18. Jaypore (Umeri) Koraput
19. Nowrangpur Nowrangpur
20. Rayagada Rayagada
21. Badampahar Ganjam
ASSAM
1.  Gauhati Kamrup
2. Tihu Nalbari
3. Cinnomera Jorhat
4. Gessigaon Kokrajhar

Sl Location Revenue District
No.
5. Dhemaji Nortk Lakhimpur
6. Narainpur North Lakhimpur
7. Diphu Karbianglong
8. Hojai Nowgong
9. Sanchowa Nowgong
10. Badarpurghat Karimganj
11.  Ramnagar Cachar
12. Joggigoppa Gopalpara
13. Tinsukia Dibrugarh
14. Dibrugarh Dibrugarh
15. Bindukuri Sonitpur
16. Tangla Darang
17.  Bhalukpong Tezpur
18. Lakhimpur North Lakhimpur
19. Hojai (MRM) Nowganj
Sea Coasts

1912. SHRIMATI VASUNDHARA RAJE: Wil the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether the government are aware of the
environmental degradation of the sea coasts in the country;
(b) if so, the reasons for such degradation; and

(c) the steps proposed to be taken to keep the sea
coasts free from all kind of pollution?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH):
(a) Yes Sir.

(b) The main reason for degradation is the discharge
of untreated industrial effluent and sewage near sea
coasts.

(c) The following steps have already been taken to
prevent pollution of the sea coasts:

(i) Activities in the coastal areas have been regulated
by issuing a notification under the Environment
(Protection) Act, 1986.

(ii) Point sources of pollution have been identified.
(i) The State Pollution Control Boards ensure that

industries, discharging effluent into coastal waters,
comply with the prescribed standards.

(iv) Wherever applicable, industries/municipalities
have been instructed to construct marine outfalls
with a diffuser system.

[Translation]
Chhapra Railway Station
1913. SHRI LALL BABU RAI: Will the Minister of

RAILWAYS be pleased to state:

(a) whether there is any proposal to beautify the
Chhapra railway station;

-&b) if so, the details thereof;

{¢) the amount likely to be allocated; and
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(d) the time by which the work is likely to be started
and completed?

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF): (a) to (d). The station building at Chhapra is in
good condition and it is being maintained regularly.
Considering the importance of the station, various
improvement works, viz. raising of island platform,
provision of RCC apron on line No 4, etc. have been
completed during 1993-94. In addition, works of provision
of washable apron on line No. 1, shifting of parcel office
and replacement of RCC tank, etc. have also been taken
up at a cost of Rs. 33.20 lakh. An expenditure of Rs 7.23
lakh has already been incurred on these works upto
31.3.1994 and an allocation of Rs. 2.10 lakh has been
made during the current year. All these works are targetted
for March 1996.

Agricuitural Development Schemes

1914. SHRI CHHEDI PASWAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Bihar Government has submitted
some schemes relating to agricultural development to the
Union Government for approval;

(b) if so, the details thereof; and

(c) the decision taken by the Government in this

?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) to (c)
The State Govermment of Bihar has submitted two
proposals for Comprehensive land use management of
ravine and salt affected lands. These schemes have not
been considered feasible.

[English]
Decentralisation System in Super Bazar

1915. SHRI RAJNATH SONKAR SHASTRI: Will the
Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Super Bazar has decentralised the
accounting system according to regional distribution,
centre-wise;

{b) if so, the reasons therefor and the extent to which
it has proved useful;
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(c) whether there is any proposal to decentralise the
purchase and procurement of items and introduction of
new items also regional distribution, centre-wise;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) Yes, Sir.

(b) The Accounts of Super Bazar were decentralised
recently in the interest of efficiency and smooth functioning
of the Accounts Department. It is too early to judge the
usefulness of the decentralisation.

(c) No, Sir.
(d) In view of (c) above, question does not arise.

(e) Super Bazar has reported that the present
arrangement is working satisfactorily and therefore no need
has been felt for decentralization in these areas.

Degraded Forest Area

1916. SHRI RAMCHANDRA MAROTRAO
GHANGARE: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the total forest areas degraded so far in the
country, State-wise; and

(b) the total areas regenerated through afforestation/
reforestation and eco-development programmes, State-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH):
(a) The statewise details of the forest areas including
degraded forest areas, as per the State of Forest Report,
1993 brought out Forest Survey of india, are given in the
Statement |, attached;

(b) The details of the change in forest cover, including
degraded forest areas regenerated through afforestation/
reforestation, eco-development programmes and natural
regeneration as per the State of Forest Report, 1993
brought out by Forest Survey of India, are given in
Statement-ll attached.

STATEMENT-
(Sq. Km,)

Sl State/UTs Dense Forest Open Forest Mangrove Total Forest
No. (Crown density (Crown Density covered area

above 40%) 10% to 40%)
1 2 3 4 5 6 -
1. Andhra Pradesh 25,008 21,870 378 47,256
2. Arunachal Pradesh 54,510 14,151 — 68,661
3. Assam 15,998 8,510 — 24,508 .
4. Bihar 13,172 13,415 - 26,587
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1 2 3 4 5 6

5. Goa 995 249 3 1,247

6. Gujarat 6,301 5,324 419 12,044

7. Haryana 329 184 — 513

8. Himachal Pradesh 9,565 2,937 — 12,502

9. Jammu & Kashmir 10,953 9,490 - 20,443
10. Karnataka 24,852 7,491 —_ 32,343
11. Kerala 8,421 1,915 — 10,336

12. Madhya Pradesh 95,537 39,859 — 135,396
13. Maharashtra 25,680 18,024 155 43,859
14.  Manipur 5,307 12,314 — 17,621
15. Meghalaya 3,305 12,464 — 15,769
16. Mizoram 4,238 14,459 — 18,697
17.  Nagaland 3,487 10,861 — 14,348
18. Orissa 27,151 19,799 195 47,145
19. Punjab 481 862 — 1,343
20. Rajasthan 3,581 9,518 — 13,099
21. Sikkim 2,395 724 — 3,119
22. Tamilnadu 9,422 8,283 21 17,726
23. Tripura 1,819 3.719 — 5,538
24. Uttar Pradesh 22,965 10,996 — 33,961
25. West Bengal 3,362 2,705 2,119 8,186
26. Andaman & Nicobar 6,567 91 966 7,624
27. Chandigarh 4 1 — 5
28. Dadra & Nagar Haveli 159 47 — 206
29. Daman & Diu — 3 - 3
30. Delhi 12 10 — 22
31. Lakshadweep — — — -
32. Pondicherry — _ _ _

3.85,576 250,275 4256 640,107
STATEMENT—II

Sl State/UTs 1991 assessment 1993 assessmeni  Change in 1993
No. S

1 2 3 4 5

1. Andhra Pradesh 47,290 47,256 -34
2. Arunachal Pradesh 68,757 68,661 -96
3. Assam 24,751 24,508 —-243
4. Bihar 26,668 26,587 -81
5. Goa (including D & Diu) 1,225 1,250 -5
6. Guijarat 11,907 12,044 +137
7. Haryana 513 513 -
8. Himachal Pradesh 11,780 12,502 +722
9. Jammu & Kashmir 20,064 20,443 +379
10. Karnataka 32,199 32,343 +144
11.  Kerala 10,292 10,336 +44
12. Madhya Pradesh 135,785 135,396 -389
13. Maharashtra 44,044 43,859 -185
14. Manipur 17,685 17,621 -64
15. Meghalaya 15,875 15,769 -106
16. Mizoram 18,853 18,697 -156
17. Nagaland 14,321 14,348 +27
18. Orissa 47,205 47,145 -60
19. Punjab 1,343 1,343 -—
20. Rajasthan 12,835 13,099 +264
21. Sikkim 3,033 3,119 +86
22. Tamiinadu 17,713 17,726 +13
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1 2 3 4 5
23. Tripura 5,535 5,538 +3
24. Uttar Pradesh 33,609 33,961 +352
25. West Bengal 8,015 8,186 +171
26. Andaman & Nicobar 7.622 7,624 +2
27. Chandigarh 5 5 —
28. Dadra & Nagar Haveli 206 206 —
29. Delhi 22 22 —
30. Lakshadweep — — -
31.  Pondicherry — — -

539,152 540,107 +925°*
Note: ‘This includes interpretational corrections.
[Translation] STATEMENT

Price of Pesticides

1917. SHRI NARAIN SINGH CHAUDHARI: Will the
Minister of AGRICULTURE be pleased 1o state:

(a) whether the prices of pesticides meant for
sprinkling over the crops are being closely monitored by
the Government;

(b) if so, the name of the authority granting permission
to various companies for increasing the prices of their
produces;

(c) the comparative prices for the last three years of
main pesticides, pesticide-wise;

(d) whether the rate of increase in the prices of
pesticides during the above period is reasonable,

(e) if so, whether the prices of agricultural items are
also being increased in the same proportion; and

(f) if not, the steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): (a) and (b). Sir,
there is no statutory control on the prices of pesticides.

(c) A comparative Statement of prices of major
pesticides is annexed.

(d) The prices of pesticides depend upon various
faclors, viz. cost of inputs Central and State taxes and
levies.

(e) and (f). The cost of pesticides is considered while
fixing the support prices of agricultural crops. Besides, in
order to reduce the consumption of pesticides the Gowt. is
encouraging the adoption of Integrated Pest Management
approach while inter alia advocates use of non-chemical
pest - control measures and judicious use of chemical

icides.

Comparative Prices for the Last Three Years
(1992-93, 93-94 & 94-95) of Main Pesticides,

Pesticidewise
Sl.  Name of Pesticides 1992-93 1993-94 1994-95
No. (up to
Nov. 94)
1. Endosulfan 35% EC 141 149 160
2. Monocrotophos 237 248 237
36% SL
3. Phospomidan 261 270 293
85% SL
4. Dimethoate 30% EC 127 131 132
5. Methyl Parathion 166 170 226
50% EC
6. Quinalphos 25% EC 193 196 213
7. Fenvalerate 20% EC 254 242 229
8. Malathion 50% EC 86 87 96
9. Malathion 5% Dust 67 69 75
10. BHC 10% DP 27 28 40
11. Carbendazim 50% WP 296 323 320
12. Butachlor 50% EC 150 142 171
13. Anilophos 30% EC 175 179 200
14. Cypermethion 10% EC 235 252 247
15.  2.4-D Sodium salt 80% 100 95 106
16. Mancozeb 75% WP 119 134 159
17. Copper Oxychloride 108 135 126
50% WDP
18.  Chlorophyriphos 221 280 277
20% EC
19. Phorate 10 G 33 32 38
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[English]
Temple of Vaishakeshwara

1918. SHRI SRIBALLAV PANIGRAHI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether attention of the Government has been
drawn to the newsitem captioned ‘Missing temple to be
salvaged with help from IRS-IB’' appeared in “Financial
Express” of October 20, 1994,

(b) .if so, the present position of salvaging the temple
of Vaishakeshwara from the sea bed of Visakhapatnam;
and

(c) the time by which the work is likely to be
completed?

THE DEPUTY MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) Yes, Sir.

(b) and (c). The temple Vaishakeshwara is not a
centrally protected monument.

[Translation]

Permission for Visit to Taj Mahal

1919. SHRI BHAGWAN SHANKAR RAWAT: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether any proposal has been submitted by the
Uttar Pradesh Government, Agra Development Authority
or any other institute for seeking permission for tourists to
visit Taj Mahal at night in flood light:

(b) if so, the decision likely to be taken on the
proposal by the Govenrment; and

(c) the objections for granting such permission?

THE DEPUTY MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) Yes , Sir. The Agra Development
Authority has submitted a proposal seeking such
permission.

(b) and (c). The proposal is under consideration.
TV and VCP for Every Class

1920. SHRI SURENDRA PAL PATHAK: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Electronic and Informatics Media
(EMI) has advised the Government to make arrangements
for a colour T.V. and a V.C.P. in every class of the
schools so that education can be modernised;

(b) if so, the reaction of Government thereto, and

(c) the time by which this scheme is likely to be
implemented?
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THE DEPUTY MINISTRY IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) No, Sir.

(b) and (c) Do not arise.
Palace-on-Wheels

1921. SHRI VILAS MUTTEMWAR: Will the Minister
of RAILWAYS be pleased to state:

(a) the name of the companies from whom
applications have been receive applications have been
received by the Government to run ‘Palace-on-Wheels’;

(b) the routes for which applications were invited to
run ‘Palace-on-Wheels';

(c) the criteria proposed to be adopted while giving
contract; and

(d) the time by which these contracts are likely to be
awarded?

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF): (a) In response to global invitation issued by
Ministry of Railways for ownership, marketing and
management of Palace-on-Wheels type trains on 5 BG
circuits, the following companies have submitted their
bids:

1. M/s. Sterling Holiday Resorts (India) Ltd., Madras.
2. M/s. Sahara India Savings & Investment Corpn. Ltd.,
Lucknow.
M/s Indian Hotels Co. (The Taj Group of Hotels),
New Delhi.
Eastwest Travels & Trades Links Ltd., New Delhi.
The East India Hotels Ltd., Delhi.
Datavision Systems Pvt. Ltd., New Delhi.
M/s S.S. Patil, Secunderabad.
M/s Rockland Leasing Ltd., New Delhi.
M/s Patil Tours & Travels Pvt. Ltd., Secunderabad.
M/s L.S. Patil, Secunderabad.
M/s Patii Rail & Road Travels Pvt. Ltd.,
Secunderabad.
M/s Metronax Cars & Bikes Ltd., Madras
M/s Pan India Paryatan Ltd., Bombay.
M/s Goodwill Travel & Cargo, Madras.
(b) The bids were invited for the following tourist
circuits:
(i) Delhi-Jaipur-Agra-Gwalior-Jhansi
Varanasi-Lucknow-Delhi
(i) Bombay-Aurangabad (Ajanta/Ellora)-Nanded
Secunderabad-Hyderabed-Pune-Bombay
(i) Clacutta-Gaya (Rajgir/Nalanda)-Varanasi
(Sarnath)-Gorakhpur (Lumbini/Kushinagar)-
Bhubaneswar-Puri-Calcutta

—
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(Khajuraho)-

(iv) Goa {Madgaon)-Mangalore-Mysore (Belut/
Halebid)-Hospet {Hampi)-Bangalore-Goa
(Madgaon)

(v) Bangalore-Mysore-Madras-Kodaikanal  _ Road-
Kanyakumari-Trivandrum-Cochin-Mettupalayam
(Ooty)-Bangalore



(c) The cantract would be awarded on the basis of
highest bid over and above a minimum of 15% of the
gross turnover and experience of the bidders in the related
fields. The bidders would also be required to bear the
capital cost of the rake and the cost of haulage and
maintenance.

(d) The contracts are likely to be awarded shortly.
[English]

Production of Sleepers

1922. SHRI PURNA CHANDRA MALIK: Will the
Minister of RAILWAYS be pieased to state:

(a) the total number of yearly requirement of concrete
sleepers;

(b) the number of such sleepers procured by the
Railways during the last three years, year-wise and
company-wise;

(c) whether the Government have instructed any of
the production units to stop production;

(d) if so, the reasons therefor;

(e) the gap between placing the orders and supply of
these sleepers; and

(f) the details thereof?

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF): (a) Sir, 63.14 lakh nos. of concrete sleepers
during 1994-95.

(b) Total number of sleepers procured by -the
Railways during the last three years:

1991-92 47.75 lakh nos.
1992-93 59.10 lakh nos.
1993-94 67.30 lakh nos.

Company-wise and year-wise details are given in the
statement attached.

(c) and (d) Eastern Railways advised all seven
sleeper units on it to provisionally suspend production of
sleepers w.ef. 30.9.94 as these units had produced
sleepers in excess of the requirement of Eastern Railway.
Ministry of Railways have now decided to run all the
working concrete sleeper units at 75% of their capacity so
that no unit faces closure in future, for which orders are
under issue.

(e) There is no deficit in overall supply.

(f) Does not arise.

STATEMENT

Company-wise and year-wise details for procurement of
concrete sleepers

S..  Name of the fim For the yifik
No.
1991-92 1992-83  1993-94

1. Ws. Indian Hume Pipre Co. Lid., 78703 110702 130003
Kavari

2 M/s. Presiress (India) Pvt Lid., 160760 171232 176009
-Warora

3. Ws. Kaprecon Sleaper Works, 181380 215710 234504
Bombay

4, Ws. Engineers  Prestressed 80519 96660 108250

5. M/s. Streascrete Pvi. Lid., New 146555 180024 141258
Deihi g

8. Ws. BEMCO Sieepers Pvi. L. 42196 42409 25943
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Sl Name of the firm For the year
No.
1991-92 1992-93  1993-94

7. MWs. Khem Chanhd, Varanasi 755686 82048 73840

8. MWs. Engineers  Prestressed 84393 85809 103189
Structures (Antri Unit) Pvt. Ltd.
Gwalior

9. Ws. Concrete India, Lonavia 22789 47332 87602

10. M/s. Marathwada Prestress Pwt. 18850 20660 40097
Lid. Aurangabad .

1. M. Shri Kesharia Concrete 47340 60128 83384
Products (P). Lid., Gwalior

12. M/s. BEMCO Sieepers Pv. Lid., 60719 41950 27462
Aurangabad

13. M. Daya Engg. Works Lid., 227661 279912 246966
Gaya

14. MWs. Daya Engg. Works 227354 226977 158391
(Sleepers) Lid., Gaya

15. M. Prestressed Udyog (India) 88412 108129 120439
Pvi. Lid., Dhanbad

16. Ws. Tantia Concrete Products 123580 126498 177426
PWV. L1d., Caicutta

17. M/s. Tankrete India Pwv. Ltd., 21309 7343 5291
Rampurhat

18. M/s. MUVA Industries (P) Lid., 99708 105450 101689
Calcutta

19. M/s. Stresscon (Ind.) Pwvt. Ltd., 45840 56496 55352 -
Calcutta

20. Ms. Hindustan Prefab Ltd., 155232 165202 170536
Jangpura, New Deihi

21. The Deputy Chief Engineer, 129855 142352 153844
Subedarganj, Allahabad

2. The Deputy Chiel Engineer, 60801 43458 51234
Khalispur, Varanasi

23. Ms. Jay Prestressed Products 53665 131282 143273
Ltd., New Delhi

24, Ms. Track Innovation (India) Pvt., 25372 86784 110441
Lid.. New Delhi

25. M/s. Asni Pvt. Lid., New Delhi -_ - 39467

26. M/s. Arvind Const. Co. Lid., New -_— 47724 161584
Deihi

27.  Ws. Daya Engg. Works (Sieeper) - 51902 167751
L., Gaya

28. Ws. Annavaram Concrete Pwi. 27506 72464 92314
L., Gaya

29. M/s. Natraj Engineer (P) Ltd., 25072 25072 100048
Patna

30. Ws. CCI Prestress Ties (P) Ltd., - - 10822
Bareilly

31. M/s. Arunoday Const. Co. (P) -— 3252 37661
Lid., Guwanhati

32. M/s. PCM Cement Concrete PvL. -— 29760 16488
L., Cakutta

33. Ws. Concerete Products & 134389 147646 128409
Const. Co., Madras

34. M/s. Kottukulam Engineers Pwt. 82104 143442 85024
Lid., Madras

35. Ms. Concrete Products & Const. 112046 112198 122149
Co., Madras

36. M/s. KEK Prestressed Concrete 91167 56808 63652
L., Trivandrum

37.  Ws. Nellai Concrete Products & - - 25523
Const. Co., Madras

38. Ws. Malu Siespers (P) L., - — 83496
Bangalore

3. Ms.  Sri Maruthi  Builders, - - 22998

Bangaiore
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Sl Name of the fim For the year

No.

1991-82 1992-83 1993-94'

40. Ws. Mysore Structurals Uid., 141189 223398 192967
Bangalore

41. M/ The Concrete Products & 102059 88640 129364
Const. Co., Madras

42 Ws Rayalseema Concrete 133475 208350 163147
Sleepers Pwt. ud.,
Secunderabad

43. Ms.  Raghavendra Prestress 84491 133342 182843
Products Py ud.,
Secunderabad

4. MWs.  Coromandel  Concrete 21429 65114 90895
Products Lid., Visakhapatnam

45, Ms. Lakshmi Prestress 3073 29191 44666
Concrele Works, Warangal

48. Ms. Mahadav Industries, -— 9084 88654
Secunderabad

47. Mss. Orissa Concrete Products 137002 117681 152039
Ld.,, Jharsuguda '

48. Ws. ISCO Track Sleepers PV. 171307 178797 209013
Ltd., Nagpur

49. M/s. Orissa Concrete & Alled 220677 274312 231734
Industries (P) Ltd., Calcutia

50. Ws. Vijay Prestressed 123454  1373/8 124831
Products () ud., !
Visakhapatnam

51. Ms. Rayalseema Concrete 41698 96836 84934
Sleepers P ud.,
Secunderabad

52. M/s. Nilgiri Sleeper Pwt. Ltd., 80470 120725 87061
Gaya

53. M/s. DEW Concrete Ties Pwv. 70476 111595 80827

X Ud., Gaya

84. MWs. Daya Concrste Pvt Ld., 1732 34832 67466
Gaya

§5. M. United Vabs, Durg 33576 50177 64405

6. M/s Mazda Concrete Products 21054 33800 36376
Lid., Calcutta

57. M/s. Prestressed Udyog (India) 10504 48477 65856
Pv. Ud.,

58. MWs. Usha Prestressed Sleeper 73928 84028 95664
Udyog (Piplod), Ahmedabad

58. MW/s. Manibhal Bros. (Sleepers), 124230 130011 122742
Ahmedabad

60. Ms. S. Subramanyan & Co. 103061 85113 101943
Panchamahal

81. MWs. Vaman Prestressing Co. 128723 152704 190137
Pwt. Lid., Bombay
Ms. Tankrete India Pvt Ud., 238 3828 10564
Rampurahat
M.  Donypolo Udyog PW. 62882 105672 133380
ud.,

b - 38512

62

.

6. Wa. Rural Engg. Co. (P) L.,
Caliamia

85. Ws. Sahywala Cylinders Lid., 57367 59847 81777

68,

Visakhapatnam
M/s. Gannon Dunkerley & Co. 41513 2583 12089
Ld., New Delhl

[Translation]
Merry-go-Round In U.P.

1923. SHRI MOHAN SINGH (DEORIA): Will the
Minister of RAILWAYS be pleased to state:

(a) whether the construction work of Merry-go-
round had been initiated by the ‘IRCON’' (indian
Railway Construction Unit) to link the National
. al Power Corporation Units of Uttar Pradesh;

and
152368
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(b) if so, the details thereof and the time by
which it is likely to be completed?

THE MINISTER OF RAILWAYS
JAFFER SHARIEF) : (a) Yes, Sir.

(b) IRCON was awarded the contract for the
work of interconnection of Rihand Super Thermal
Power Project, Vindhyachal Super Thermal Power
Project and Singrauli Super Thermal Power Project
through Merry-go-Round (MGR) track systems in 1987
by National Thermal Power Corporation at an
approximate cost of Rs. 5.5 crores for facilitating
inter-MGR movements of Coal. The inter connection
work stands more or less completed but for the
signalling and interlocking work which is scheduled to
be completed by the end of 1995. This
interconnection is already in operation with non signal
movement.

[English]

(SHRI C.K.

Engineering Graduates

1924. SHRI PAWAN KUMAR BANSAL: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether according to a study conducted by
IT, Kharagpur, a large number of engineering
graduates do not uitimatelly pursue this career;

(b) if so, whether any study has been conducted
to identify the reasons therefor;

(c) the steps the Government propose to take to
remedy the situation; and

(d) the estimated amount being spent by the
public exchequer on providing engineering degree to
a student?

THE DEPUTY MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) and (d). NT, kharagpur has
undertaken a study “Intemal Brain-drain among WT
Graduate Engineers” sponsored by Deptt. of Science
& Technology. The duration of the study is three
years which has been launched in this year. Since
the study is at a preliminary stage, any definite
conclusion has not been drawn so far. On the basis
of an analysis made in 1989-90, the cost per
student per year in liTs is approximately Rs. 52,0004
for B. Tech. Rs. 77,0004 for post-graduate and
Rs. 98,000~ tor Ph.D.

[Translation]
Narma Irrigation Project

1925. SHRI LALIT ORAON: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the work on Narma Imigation Scheme
in Gumala district of Bihar has been obstructed due
to non-issuance of ‘No Objection Certificate’ for the
construction of the canal through forest land by his
Ministry:
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(b) if so, since when the project is pending and the
reasons therefor; and

(c) the time by which it is likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH):
(a) No formal proposal for diversion of forest land for
construction of Canals in Narma Irrigation Scheme in
Gumala district of Bihar has been received under the
Forest (Conservation) Act, 1980. ’

(b) and (c). Do not arise.
Education Institutions by Foreign Companles

1926. SHRI VISHWANATH SHASTRI: Will the
Minister of HUMAN RESOURCE DEVELOPENT be
pleased to state:

(a) whether the Government have allowed foreign
multinational companies to set up educational institutions
in India;

(b) if so, the details thereof;

(c) the number of educational institutions set up by
them so far alongwith their locations elc; and

(d) if not, the time by which these educational
institutions are likely to be set up by these companies?

THE DEPUTY MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) to (d). No, Sir. However, two
proposals from Indian companies to set up schools with
foreign or NR! investment have been cleared from
educational angle.

[English]
Maintenance of Caves

1927. SHRI RAM NAIK: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Govemment are aware of the
present pitiable conditions such as encroachment,
cleanliness and maintenance of the Mahakali, Kanheri
and Mandpeshwar caves in Mumbai, and

DECEMBER 20, 1994

Written Answers 68

(b) if so, the steps taken/proposed to be taken to
improve the present conditions and the details of the
plan to maintain and protect them during the plan
period?

THE DEPUTY MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) and (b). The Mahakali, Kanheri
ar.d Mandpeshwar caves in Mumbai are in fairly good
state of preservation. There is encroachment only at
Mendpeshwar cave which is subjudice.

In addition to regular cleanliness and maintenance of
the monuments, structural repairs are carried out as per
their actual needs and depending upon archaeological
norms. Fencing is being provided at Mahakali and
Kanheri caves to prevent encroachments.

Integrated Watershed Management

1928. PROF. PREM DHUMAL: Will the Minister of
AGRICULTURE be pleased to state:

(a) the details of the projects in various States of
Himalayan region under Centrally sponsored scheme on
“Integrated Watershad Management”;

(b) the total allocation made for these projects
during the current year;

(c) whether some of these projects are being
implemented with external assistance;

(d) if so, the details of the projects in different
States; and

(e) the total assistance received and released to the
State Governments tili date, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTATIONAL ENERGY SOURCES AND
MINISTER OF STATE |IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) and
(b). The details are given in the statement-/ attached.

(c) Yes, Sir.

(d) and (e). The details are given in the statement-Il
attached

STATEMENT-|

Details of Projects taken up, and allocation for the Projects during current year under the Centrally sponsored scheme
of National Watershed Development Project for rainfed areas

Sl State No. of Watershed Projects  Area (Ha.) Estimated cost Allocated 1994-95
No. taken up (Rs. in lakh) (Rs. in lakh)
1. Arunachal Pradesh 3 1970 96.540 50.00
2. Assam 110 104973 2494.260 400.00
3. Himachal Pradesh 58 37240 1541.576 475.00
4. Jammu & Kashmir 44 22008 767.27 60.00
5. Manipur 5 8867 252.720 80.00
6. Meghalaya 8 4110 225.930 5.00
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SI. State No. of Watershed Projects  Area (Ha.) Estimated cost Allocated 1994-95
No. taken up (Rs. in lakh) (Rs. in lakh)
7. Mizoram 20 17858 797.496 75.00
8. Nagaland 28 15080 454.000 80.00
9. Sikkim 12 7031 347.970 45.00
10. Tripura 17 7634 247.000 40.00
11. Uttar Pradesh* 190 238632 7481.000 1270.00
Total 495 465403 14705.762 2580.00

* Information has been furnished for the State as a whole. In the Himalayan reglon of the State, 74 projects have been taken up.

STATEMENT-II
Details of Externally Aided Watershed Management Projects in the Himalayan Region of different States

State Project Area covered  Total Cost Reimbursement to the
(in ha)) (Rs. in crore) State from the
External Agency
(Till date)
Himachal Pradesh Integrated Watershed Development 39,124 39.31 2.52 US $ Million
Project (Hills)
Haryana -do- 22,062 41.13 2.464 US $ Million
Jammu & Kashmir -do- 41,349 42.42 3.612 US $ Million
Punjab -do- 43,634 64.72 9.688 US $§ Million
Uttar Pradesh (i) Doon Valley Integrated 1,72,155 80.85 —
Watershed Management Project.
(i) Bhimtal Integrated Watershed 20,982 11.50 3.62 (Rs. in crore)
Management Project.
(i) South Bhagirathi (Phase 1I) 48,915 14.17 14.17 (Rs. in crores)

Integrated
Management Project.

Watershed

Milk Production

1929. DR. R. MALLU: Wil the
AGRICULTURE be pleased to state:

(a) whether various development projects such as
Operation Flood and White Revolution were started for
improved milk productivity aimed at reducing cost of
production, to ensure better retums to the farmers and
consumers and to eliminate the middlemen;

(b) whether these objectives have been fulfilled within
the time frame of these projects;

(c) if so, the details thereof and if not, the reasons
therefor;

(d) the total milk production during each of the fast
three years, State-wise;

(e) the total quantity of milk and milk products
exported and imported during each of the last three years;

(f) whether the Government are aware of the frequent
price rises by the units of Operation-Flood beneficiary
cooperatives/PSU in case of mik and milk products
without giving any benefits to tarmers;

(g) if so, the details thereof; and

Minister of

(h) the corrective measures taken by the Government
in this regard?

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR) (a) The Operation Flood Programme aims at
replicating Anand patten milk cooperatives in the rural
milksheds of the country, establishing viable farmer-owned
and managed organisations for collecting, processing and
marketing milk and milk products by linking the rural
milksheds with urban demand centres and assuring around
the year remunerative market for the rural producers and
eliminating the middleman.

(b) Yes, Sir.

(c) As a result of Operation Flood and other Dairy
Development and Animal Husbandry programmes the per
capita availability of milk has increased from 107 grams
per day during 1970-71 to 187 grams per day during 1994.
About 609 Towns/Cities have been covered for liquid milk
marketing under the operation flood programme. The
Operation Flood programme is under implementation in 22
States and 2 Union Territories covering 170 milksheds. Till
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September, 1994 about 68896 cooperative societies were
organised with 8.78 million farmer members. Milk ! 2 3 ‘4 5
procurement by the cooperatives has increased from 6.5 4 Bher 210 3380 3450
lakh litres per day in 1971 to 111 lakh litres per day in 5.  Goa 28 2 2
1994. The rural dairy and metro cities together marketed . 3501 3795 3546
on an average 93.6 lakh litres per day of liquid milk. The , Gujers 2565 ans 740
rural processing capacity of 171.7 lakh litres per day has - Haryana
already been established throughout the country to 8. Himachal Pradesh So7 610 835
facilitate collection of milk from remote areas. 9. Jammu & Kashmir 581 600 630
. 10.  Kamataka 2475 2560 2662
(d) The total milk-production in the country curing the 1., Kersia 1785 1889 2000
last three years State-wise is given in Statement-/ 12, Madhya Pradesh 4806 879 s012
atiached. 13.  Msharashtra 3955 4102 4250
(e) The total quantity of milk and milk products 14.  Manipur 83 83 103
exported and imported during the last three years are 15.  Meghalaya 50 52 54
given in Statement-Il attached. 16.  Mizoram 8 9 12
(f) to (h). The dairies set up under Operation Flood are 17. Nagaland “Q 7 45
owned and managed by the respective State Government/ 18.  Orissa 505 530 560
State Cooperatives and are free to decide their pricing 19.  Punjab 5382 5583 6045
policies. Government of India has no direct role to play in 20.  Rajasthan 4474 4570 4700
the pricing and day to day management. 21.  Skkim 29 30 30
STATEMENT | 22.  Tami Nadu 3357 3468 3775
, ) ) 23.  Tripwa 32 &Y 35
Milk Production State-wise 24, Uttar Pradesh 10206 10649 11000
(000" tonnes) 25.  West Bongal 019 3023 3400
Sl.  State/Union 199192  1992-93  1993-94 26.  AZN iglands 24 21 24
No.  Terrhories (Provi-  (Provi- 27.  Chandigarh 34 37 38
sional)  sionai) 28.  Dadra & Nagar Havel 3 4 4
1 2 3 4 5 29. Daman & Diu -_ 1 1
pre— 30. Deihi 227 250 260
1. Andhra Pradesh 2343 3103 3950 3. Lakshadwesp ! ! !
Arunachal Pradesh NA 2 2 32.  Pondicherry 27 27 28
3. Assam 639 657 776 Grand Total 55679 57779 60837
STATEMENT i
Quaniity of Milk & Mik Products Exported and Imported during last three years (in 000 Kgs)
St Name of Product 199182 1992-93 1993-94
No.
Export import Export import Export Import
1 2 8 4 s [ 7 8
1 Ml and cream not concertrated nor added sugar of — 250.2 - 1825.8 - 1138.0
other sweetening matter
2 Mk and cream concentrated or containing sugar/ 2294.9 1718.9 591.5 7603.3 1578.0 1936.0
sweetening matter
Butter Mik, curdied milk and cream efc. - - 8.00 _ — 20
4. Whey, whether or not concentrated or not containing of a 8.1 150.0 - — 13.0 47.0
natural milk constituents n.e.s.
s. Butier and other lats and olis derived from mik 340.2 31922 4924 560.7 437.0 130.0
6. Cheese and curd 22 7.0 - 159 3.0 340

Production of Paim Sugar

1930. SHRI DHARMABHIKSHAM: Will the Minister of
AGRICULTURE be pleased to state the total production of
paim sugar and paim jaggery in the country at present,
State-wise?:

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): The requisite
information is being collected and will be laid on the Table
of the House.
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[Translation]
Prices of Mother Dairy Milk

1931. SHRI CHANDRESH PATEL: Will the Minister
of AGRICULTURE be pleased to state:

(a) the reasons for reducing the selling, prices of
various varieties of milk by Mother Dairy; and

(b) the response of private milk suppliers and public
thereto?

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR) (a) The Mother Dairy has reduced the prices of
toned milk from Rs. 8/- to Rs. 7.50 per litre and for full
cream milk from Rs. 11.50 to Rs. 11/- per litre with effect
from 6.12.1994.

Owing to better availability of milk during the current
winter season and because the State Cooperative Dairy
Federations have agreed to accept lower prices for the
mitk supplied by them, the Mother Dairy has reduced the
price of their milk.

(b) The consumers are happy about the reduction of
selling price. The response of the private sector has not
emerged.

[English]
Research on Jojoba

1932. SHRI SHASHI PRAKASH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether any research has been made on the
seeds of Simmondsia Chinensis (Jojoba) pronounced as
Hohoba a native plant of Mexico for the Indian farmers;

(b) if so, the organisations that have made a
thorough research on it in India and abroad; and

(c) the per hectare yield of the Simmondsia alongwith
the International price of the same?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHR! S. KRISHNA KUMAR): (a) Yes,
Sir.

(b) Research on Jojoba is being carried out under
the All India Coordinated Research Project on Under
Utilized Crops at Central Arid Zone Research Institute,
Jodhpur, Haryana Agricultural University, Hisar, Regional
Station of National Bureau of Plant Genetic Resources,
Jodhpur and at Central Salt and Marine Chemical
Research Institute, Bhawanagar.

Organisations involved in research in other countries
are:

1. Ben-Gurion Univ. of the Negev IAR, P.O. 1.3,
1025 Beer-Sheva 84110, Israel

2. Agropacuaria El Valle S.A. Jose Lobos 1836
Catamarca, Argentina

3. NSW Agriculture Cordobolin New South Wales,
Australia
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4. Department of Botany and Plant Services
University of California Riverside, CA 92521, USA

5. Bioresources Research Facility Office of Arid
Lands Studies 250 E, Valencia Road Tucson,
Arizona 85706, USA

(c) Commercial production is achieved in 8—10 years
and seed yield of 35—40 g/ha can be obtained.

The international oil price in terms of rupees varies
from Rs. 150 to Rs. 200 per kg.

[Translation]
Unauthorised possession by Jawaharial Nehru
University
1933. SHRI RAJENDRA AGNIHOTRI: Wil the

Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

- (a) the total area of residential and non-residential
premises of the Institute of Secretariat Training and
Management (ISTM), New Delhi under unauthorised
possession of Jawaharlal Nehru University, New Delhi;

(b) the action so far taken by the Government for its
evacuation and the outcome thereof; and

(c) the time by which ISTM is likely to get possession
of its residential premises from the Jawaharlal Nehru
University?

THE DEPUTY MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) to (c). According to the information
furnished by Jawaharlal Nehru University, the University is
not in unauthorised possession of any premises of
Institute of Secretariat Training and Management. In fact,
the NAA Campus was allotted to the University by the
Directorate of Estates in 1972 with the understanding that
the University would vacate the premises as soon as its
own buildings were ready for occupation. Accordingly the
University has been vacating various buildings in the NAA
Campus as and when its own buildings in the new
campus become ready for occupation. At present 120
Type-l quarters, 40 Type-ll quarters, Hostel Block-lil and
13 rooms in Hostel Block-1 are under occupation of the
University. The University proposes to vacate 13 rooms in
Hostel Block-l immediately and the remaining -premises
would be vacated as soon as the alternate buildings of
the university are ready for occupation.

[English]
Sugarcane Arrears

1934. SHRI ANKUSHRAO RAOSAHEB TOPE: Will
the Minister of FOOD be pleased to state:

(a) the outstanding amounts as sugarcane arrears
due to farmers as on November 30, 1994, State-wise;

(b) whether the increasing sugarcane dues are
discouraging the farmers from growing sugarcane; and

(c) the steps taken or being taken by the
Government to clear the arrears?
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. THE MINISTER OF STATE OF THE MINISTRY OF
FOOD (SHRI KALP NATH RAIl): (a) Statement showing
Statewise figures of sugarcane price arrears payable to
farmers relating to 1993-94 & earlier seasons, as on 15th
November, 1994, compiled on the basis of available
information furnished by sugar milis, is enclosed.

(b) The cane price arrears as on 15th November,
1994 have been less than the arrears on the
corresponding date in the last three seasons:—

(Rs. in Crores)

Position as on Cane price arrears

Relating to Relating to Total

Season earlier

seasons
15.11.94 55.75 27.79 83.54
15.11.93 68.98 27.10 96.08
15.11.92 212.32 4.74 217.06
15.11.91 81.01 11.63 92.64

It may also be mentioned that besides cane price
arrears, agro-climatic factors like drought etc, as well as
competitive prices available for crops other than sugarcane
also have an impact on the area under sugarcane
cultivation.

(c) As per the Sugarcane (Control) Order, 1966
issued under the Essential Commodities Act, 1955, it is
obligatgory on the part of all sugar mills to pay the
Statutory Minimum Price (SMP) fixed by the Central
Government in respect of each sugar season. In the case
of State-advised Prices of sugarcane (SAP) which are
substantially higher than the SMP, the responsibility for
ensuring timely payments of cane price dues lies primarily
with the state Govermment which have the necessary
powers and field organisations to enforce such payments.
The State Government have been advised to take steps to
ensure liquidation of cane price arrears in their State.

STATEMENT

Statewise Position of Sugarcane Price arreares As on 15.11.94
Relating to 1993-94 and earlier seasons

(Figures in Lakh Rupees)

S.No. Name of State Sugarcane Price Arvears

Relating  Relating Total
to to earlier
1993-94  season
season  prios to

1993-94 1993-94
season
1993-94
12 3 4 5
1. Punjab 2.00 0 2.00
2. Haryana 8.04 236 1040
3. Rajasthan 202 0 2.02
4. Utar Pradesh 175508 324.97 2080.05
5. Madhya Pradesh 47.73 516 5289
6. Gujarat 60.05 24138  301.43
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1 2 3 4 5
7. + Maharashtra 731.04 85.92 816.96
8. Bihar 586.92 2050.99 2637.91
9. Assam 0.00 0.81 0.81
10.  Andhra Pradesh 536.96 0  536.96
11. Karnataka 1646.80 6.43 1653.23
12. Tamil Nadu 119.58 - 0.72 120.30
13. Kerala 54.36 B 0 54.36
14. Orissa 0.00 0.07 0.07
15. West Bengal 0.17 1.37 1.54
16. Nagaland 24.12 58.00 82.12
17. Pondichery 0 1.26 1.26
18. Goa 0 0 0
Al India 5575.17 2779.44  8354.61 ’

Women'’s Property Rights

1935. SHRI P.C. CHACKO: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether a conference has been organised on “The
Women's rights to property” in recent past at New Deihi;

(b) if so, the details thereof alongwith the participants
in the said conference,

(c) the details of the suggestions made therein; and

(d) the action taken by the Govenment on these
suggestions?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF WOMEN AND CHILD DEVELOPMENT) (SHRIMATI
BASAVA RAJESHWARI): (a) No. Sir. Government has not
organised any such Conference. However, according to
information received the Institute of Objective Studies, a
non-governmental Institution, had organised a 2-day
Seminar on 19-20 November, 1994 at New Delhi.

(b) and (c). The Conference, which was attended by
academicians, legal experts and NGOs, discussed property
and succession laws in the context of equal legal rights of
women. Its suggestions related to a wide canvas, including
the proper enforcement and review wherever necessary of
Succession and Property laws, land ceiling law, marriage
laws, Shariat Application Act, 1937 etc.

(d) Review of legisiation with a view to ensuring equal
rights for women, is a continuous process. In carrying out
this mandate, Government gives due regard to opinions
expressed by all sections of people throughout the country.
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Medical aid at accident sites

1936. SHRI S.M. LALJAN BASHA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether there is much delay in rushing of
medical aid at accident sites;

(b) if so, whether any study has been made to
improve efficiency in dealing with accidents and providing
immediate relief;

(c) if so, the details thereof; and
(d) the steps proposed to be taken in this regard?

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SARIEF): (a) No, Sir.

(b) to (d). Do not arise. However, as and when any
lacuna is noticed, necessary corrective measures are
taken.

Import of Coaches

1937. PROF. SAVITHRI LAKSHMANAN: Wil the
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to import coaches
with high speed potential of 160 kmph alongwith transfer
of technology is udner active consideration of the
Government;

(b) if so, the name of the foreign countries with
whom the negotiation are going on; and

(c) the details thereof?

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF): (a) to (c). A tender for procurement of 24
Modern Light Weight Broad Gauge coaches with speed
potential of 160 kmph alongwith transfer of technology
had been called. A German and an ltalian firm have
particiapted in the tender. No negotiations have however,
been held.

Assistant Commissioners in KVs

1938. DR. SUDHIR RAY: Wil the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the details of sanctioned posts of Assistant
Commissioner of Kendriya Vidhyalaya Sangathan;

(b) the sanctioned/actual strength of SC/ST in the
cadre;

(c) whether there are some posts for being filled up
by SC/ST candidates are lying vaccant; and

(d) if so, the steps being taken to fill up these
posts?

THE DEPUTY MINISTER OF STATE OF THE
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(DEPARTMENT OF EDUCATION AND. DEPARTMENT
OF CULTURE (KUMARI SELJA): (a) to (d). Kendriya
Vidyalaya Sangathan  has intimated that there are 18
posts of Assistant Commissioners including one post of
Asstt. Commissioner (Admn.), out of which 04 posts are
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held by Scheduled Caste and 01 by Scheduled Tribe
Candidate. One more post is to be of filled by Scheduled
Tribe candidate, for which, interview is to be held on
6.1.1995.

Closure of F.C.I. Godowns

1939. SHRI P.C. THOMAS:
SHRI BRAHMANAND MANDAL:

Will the Minister of FOOD be pleased to state:

(a) the present number of godowns/depots of the
Food Corporation of India lying closed, State-wise;

(b) the reasons therefor and since when these are
lying closed;

(c) the number of labourers rendered jobless as a
result thereof;, and

(d) the extent of loss being incurred to the Food
Corporation of India on account of this situation?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD (SHRI KALP NATH RAl): (a) and (b). The details
are given the statement attached.

(c) the labour cannot be considered to have been
rendered jobless, since they have themselves abstained
from work. However, at Coimbatore about 181 workers
have become jobless as a result of cancelation of their
registration by the Registrar of Cooperative Societies.

(d) No direct losses are caused to the Food
Corporation of India as a result of the present labour
situation, anywhere except in West Bengal where
approximately Rs. 2 lakhs per month are being paid as
idle wages and godown rent.

STATEMENT
Details of FCI's godowns lying closed

Sl Name of State/ Reasons for closure Period of

No. Depots closure

KERALA

1. Angamalli Labourers and demanding 11 months

2. Allappey departmentalisation. Approx.

3 Chingavanam

4. Mavelikara

5. Palaghat

6. Nileshwar

7. Karunagapalli

TAMILNADU

8. Coimbatore Cancellation of Since July, 94.
registration by the
Registrar.

KARNATAKA

9, K.R. Puram Labourers are demanding  About six

UTTAR PRADESH ’

10. Kichha Labourers not allowing -do-
contractor to function.

1. Bajpur -do- -do-

12. Kosikalan Clash between 2 groups 15 days.
of labourers.

MAHARASHTRA

13. Ahmednagar Labourers are demanding About 8
departmentalisation. months
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Sl Name of State/ Reasons for closure Period of
No.  Depots closure

MADHYA PRADESH

14, Ashok Nagar Labourers not prepared to  Since April, 93.
: work under contractor and
demanding
departmentalisation.

BIHAR

15. Jamui Dispute between labourers  For about 2
and contractor. months.

16. Shahapur Pataudi Decided to dehire but Since 1987
labourers  not  aliowing
issues/movement.

17. Banka -do- Since 1989.

WEST BENGAL

18. Baburhat Inter-union rvalary. Since June,

1989.

19. Khagarbadi Inter-union nvalary  Since
between INTUC and CITU  December,
Groups 1986.

20. Diamond Harbour Under dehinng. Labour  Since May,

not allowing issue/  1992.

movement and
demanding
departmentalisation.
21. Mathurapur -do- Since
December,
1990.
22. Canning -do- Since July,
1990.
23 Kakdwip -do- -do-
24 Balichowk -do- Since July.
1991.
25 Belda -do- Since Feb..
1991.

Doubling of Tracks

1940. SHR! S. SIVARAMAN: Wil the Minister of
RAILWAYS be pleased to state:

(2) whether doubling of tracks has been undertaken in
the country during the current year;

(b) it so, the details thereof, State-wise:

(c) whether any progress has been made in regard to
doubliing of the line betwen Ernakulam and Trivandrum via
Kottayam in Kerala; and

(dj if so. the details thereot?

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF). (a) Yes. Sir.

(b) Details of new works taken up in the current year
are as under—

Sl Section State Length Cost
No (in Kms.) {Rs. in crs)
1 Cnandanpur-Gurup 3rd hne West 17.24 2529
Bengal
2 Rajaigarh-Nergunds Onssa 25.30 37.63
3 Akattara-Champa 3rd hne Madhya 25.60 39.97
Pradesh
4. Shoranur-Calicut Kerala 56.00 96.00

DECEMBER 20, 1994

(c) Yes. Sir.

(d) Kayankulam-Karunagapalli section has been
opened to traffic. Karunegapalli to Quilon will be completed

by June ‘95 and the remaining work will be completed in

the coming years as per availability of resources.
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Regional Offices of U.G.C.

1941. SHRI R. SURENDER REDDY: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of regional offices of the University
Grants Commission (U.G.C.) functioning presently in the
country alongwith their location, jurisdication and the date
of their opening;

(b) the objectives behind opening of the regional
offices of the U.G.C.;

(c) whether the Government propose to open more
regional offices of the U.G.C. in the coming years; and

(d) if so, the details thereof alongwith location and
jurisdiction thereot? '

THE DEPUTY MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) The number of Regional Offices of
the UGC functioning presently in the country are as
under-—

Location Jurisdiction Date of
Opening

1. Hyderabad Kerala, Tamil Nadu, Andhra Pradesh, 28.9.94
Onssa, Pondicherry and Karnataka.

2. Pune Maharashtra, Goa and Gujarat. 11.11.94

3. Bhopal Madhya Pradesh, Bihar and 1.12.94
Rajasthan

4. Gaziabad Jammu & Kashmir, Himachal 3.12.94
Pradesh, Punjab, Haryana, Uttar
Pradesh and Delhi.

5. Guwahati West Bengal. Assam, Manipur, Yet to be

Sikkim and other eastern States.  opened

(b) The objective is to decentralize the working of the
U.G.C.

(c) and (d). Yes, Sir. one more regional office is
proposed to be opened at Caicutta. Its jurisdiction is yet to
be decided.

Pay Scale of Ministerial Staft of Schools

1942. SHRIMATI BHAVNA CHIKHLIA: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the pay scales of teachers and ministerial staff
working in NDMC and Navyug Schools;

(b) whether these pay scales are covered under the
Shiv Shankran, IVth Pay Commission or Chattopadhyaya
Commission Report;

(c) whether the teachers working in these schools are
getling one scale higher than the other school teachers as
per the policy of NDMC;

(d) if so, whether the ministerial staff of these schools
are getting pay scales neither as per the NDMC policy nor
as per the recommendations of IVth Pay Commission;



81 Written Answers

(e) if so, the reasons therefor; and

(f) the remedial steps taken by the Government in this
regard?

THE DEPUTY MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) to (f). The pay scales of ths teaching
staff and the ministerial staff working in NDMC and Navyug
schools are given in the enclosed statement. As per the
information furnished by the New Delhi Municipal
Committee (NDMC) the pay scales of teachers working in
NDMC schools are based on the pay scales announced by
the Govt. of India effective from 1-1-1986. The pay scales
of the teachers of Navyug schools are govemned by the
Navyug Schools Educational Society and one scale higher
than their counterparts in NDMC schools. So far ministerial
staff is concemed, in NDMC schools, these posts are
transferable among the other departments under NDMC
and they are covered under Shiv Shankaran’s pay scales.
The pay scales of ministerial staff working in Navyug
schools are as per the pay scales of IVth pay commission.

STATEMENT

Pay-Scale of Ministerial Staff and teachers of schools

Category NDMC Schools Navyug
Pay Scales in Rs. Schools
Pay scales
in Rs.
Basic  Senior Selection
TEACHING STAFF
Primary School 1200- 1400- 1640- 1400-2600
Teachers 2040 2600 2900
Trained Graduate 1400- 1640- 2000- 1640-2900
Teachers 2600 2900 3500
Post Graduate 1640- 2000- 2200- 2000-3500
Teachers 2900 3500 4000
MINISTERIAL STAFF
Jr. Clerk 1200- 950-1500
2190
Sr. Clerk 1320- 1200-2040
2950
Head Clerk 1640- 1400-2300
3275
Superintendent 1800- 1640-2900
3500
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[Translation]
Cooperative Movement

1943. SHRI RAM PRASAD SINGH:
SHRI DHARMANNA MONDAYYA SADUL:
SHRI MANJAY LAL:
SHRI MULLAPPALLY RAMCHANDRAN:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government have achieved the
desired targets fixed for the cooperative movement;

(b) if so, the details thereof;

(c) if not, whether the Government have indentify the
obstacles coming in achieving the targets of this
movement;

(d) if so, the details thereof;

(e) the steps being taken to remove such obstacles;
and

(f) the details of discussion held and the outcome of °
observing cooperative week during 14th to 20th November,
1994 in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) to (e).
‘Cooperation’ is a State Subject. Cooperative Societies are
thus registered and governed under the respective States
Cooperative Societies Acts. Cooperative Societies with
objects extending to more than one state and National
Cooperative  Societies/Federations come within the
purview of Multi-State Cooperative Societies Act, 1984
which is a Central Act. National level Cooperative
Societies/Federations are under the administrative control
of different Ministrie Federations according to allocation of
business rules. Targets and achievements in respect of
Central Sector/Centrally Sponsored Schemes implemented
by the Department of Agriculture and Cooperation in the
Cooperative sector during the Eighth Plan period are given
in the Statement attached.

(f) Celeberation of cooperative week is attributed to a
particular sector/activity. Celeberation of the 41st
Cooperative Week was as under—

14.11,1994 : Cooperative Democracy and Self Regulation
Day.
: Cooperative Workers Day.
: Cooperative Marketing, Processing and
Consumer's Day.
17.11.1994 : Cooperative Credit, Thrift and Savings Day.

15.11.1994
16.11.1994

18.11.1994 : Cooperative Housing Day.

19.11.1994 : Cooperative for Women, Youth & Weaker
Sections Day..

20.11.1994 : Human Resource Development Through
Cooperatives Day.

Cooperative @ Week Celebrations have been
instrumental in creating general awareness among the
people and conducive opinion in favour of cooperatives. It .
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providled an opportunity to different types of problems and chalk-out future course of action.
Cooperatives to review their progress, Analyse their
STATEMENT
(Rs. in Lakh)
Name of the Scheme Approved Outlay Financial Physical Achievements
VIl Plan Achievement by end of 1994
& anticipated
outlay for
1994-95
CENTRAL SECTOR
Coop. Training & Education 3900.00 2946.00 4587(T)
83061(Ed.)
Assistance to National Federation and Multi-State 600.00 230.33 2.05
Coop. Societies 1.621
NAFED 500.00 1000.00 1679
Dev. of Rural Growth Centre in Bihar 1239.00 580.00 0.86
(Capacity
Lakh tonnes)
Storage including Cold storage 3515.08 2516.00 (Scheme discontinued)
Oilseed development and Processing 12212.60 8466.00 b
Cotton Processing 3432.90 1491.00 —
Institution building 270.40 307.00 888.085
Inland Fisheries 3226.50 666.00 5 (units)
IDA Fruit & Veg. Projects 250.60 — —
Integrated Coop. Dev. of Selected Distts. (ICDP) 2570.46 1013.00 19 (Projects)
CENTRALLY SPONSORED SCHEMES
Coop. Market. & Processing under-developed States. 12656.46 7500.00 577 (No. of Societies)
0.13 (storage capacity)
Share Capital Participation in Coop. Growers Spinning 9075.00 1500.00 5 mills
Mills
Share Capital Participaton in Coop. Sugar Mills 35000.00 19175.00 15 mills
Assistance to Coop. for Weaker Section 1050.00 365.69 —
Assistance to women Coop. 500.00 131.00 Scheme implemented
from 1993-94
NCDC-IV-Token Provision 1.00 — —
Total: 90,000.00 46,987.02

Note ** All the 6 mustared seed processing units and 3 Coconut development units were sanctioned prior to Eighth Plan. of
these, 4 have been commissioned and others are in advanced stage of implementation.

[English]
Profit and loss In Super Bazar

1944. SHRI SOMJIBHAI DAMOR: Will the Minister
of CIVIL SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the quantity of consumer items sold by the
Super Bazar during the last three years, branch-wise,
year-wise alongwith average profit percentage and ratio

of net-sales by the Super Bazar during the said
period;

(b) the loss and profit eamed by the Super Bazar
with break-up separately; and

(c) the quantity of consumer items supplied to
consumer and other organisations including schools
and social institutions during the said period and the
value thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) Super Bazar Cooperative Stores Ltd.
Delhi is not maintaining quantity wise and itemwise
accounts. The sales valuewise, gross profit and net profit
along with gross profit rate and net profit rate for the last
three years is given in the Statement-l attachcd.

(b) Super Bazar is continuosuly earning profit since
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consumers and credit sales made to various Government
departments/organisations/social  institutions/autonomous
bodies and sales in respect of goods purchased on
consignment basis during the last three years is given in
the Statment-ll attached. The sales of goods purchased on
consignment basis i§ made both to the consumers as well
as to institutions/Government departments.

1972 onwards. Super Bazar has earned net profit of STATEMENT-I

Rs. 21.84 lakhs in 1990-91, Rs. 9.33 lakhs in 1991-92 and

Rs. 10.83 lakhs in 1992-93. (Rs. in Lakhs)
" (c) There are 150 branches of Super Bazar and to Year Sale  Gross  Gross Net Net

furnish the figures of sales branchwise for three years Profit Prolfit Profit Profit

involves voluminous and cumbersom exercise. The sales rate rate

turnover achieved by the three main outlets at Connaught 1990-91 981500  697.29  7.10% 2184  022%

Place, INA and Patel Nagar and the combined for all the 1991-92 9784.01 73141  7.48% 9.33  0.09%

mini branches indicating cash sales made to the 1992:93 1030398 80713  7.83% 1083 0.11%

STATEMENT-II

Comparative Statement of Sales

1990-91 1991-92 1992-93
S. Particular Cash Credit Const- Total Cash Credit Consign- Total Cash Credit Consign- Total
No. Sales Sales  gnment Sales Sales Sales ment Sales Sales Sales ment Sales
Sales Sales Sales
1. Connaught 1200.69 1853.94 508.14 3562.77 1373.87 1718.33 576.68 3668.88 1461.07 1750.83 629.24 3841.14
Circus
2. INA 715.93 47.71 10.88 774.52 672.38 46.18 8.88 727.44 565.67 56.74 11.72 634.13
3.  Patal Nagar 566.20 38.98 2.10 607.28 527.25 29.08 3.88 560.21 494.24 31.69 2.65 528.58
4. Al Mini 4684.94 183.90 1.60 4870.44 4566.02  257.95 3.51 482748 5031.99  266.50 1.64 5300.13
Branches
TOTAL 7167.76  2124.53 522.72 981501 7139.52 2051.54 59295 9784.01 755297 2105.76 645.25 10303.98

Clearance from CPCB

1945. SHRI SHYAM BIHARI MISRA: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether all industrial units, before setting up their
projects require CentralStates Pollution Control Board's
clearance;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether there is any proposal before the Central
Pollution Control. Board to notify such industries which
require Board's clearance; and .

(d) if so, the details thereof?

THE ‘MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH):
(a) and (b). Under the provision of the Water (Prevention
and Control of Pollution) Act, 1974 and the Air (Prevention
and Control pf Pollution Act, 1981, no person can establish
or take any step to establish any industry, operation or
process or any treatment and disposal system or make an
extension or addition thereto which is likely to discharge
sewage or trade effluent or operate any industrial plant
which may cause air pollution in any Air Pollution Control
Area without the previous consent of the State Pollution
Control Board. Thus, only these industries require
clearance of the Pollution Control Boards which are likely
to discharge sewage or trade effluent or emit air pollutants.

(c) and (d). No Sir. However, under the environmental

Impact Assessment Notification, 1994 dated 27.1.1994
issued under the Environment (Protection) Act, 1986,
environmental clearance from the Ministry of Environment
and Forests is necessary for 29 categories of industrial
units above a certain threshold, both in terms of investment
and in terms of its capacity to cause pollution. Even in
these cases ““No Objection Certificate” from the State
Poliution Control Boards is mandatory.

Embryo Transfer Technology

1946. SHRI RAM NIHOR RAI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Department of Biotechnology (DBT)
sponsored project ‘Cattle Herd Improvement by Embryo
Transfer Technology (EET)' is still continued in Vilith Plan;

(b) if so, the details thereof and the funds released to
various implementing agencies;

(c) whether it is comrect that-only one or two
cow/buffaloes had given birth through Embryo Transfer
Technology;

(d) whether this project could not be transferred to the
tarmers;

(e) It so, the reasons therefor; and

(f) the steps taken by the Government in this regard? R

THE MINISTER OF STATE IN. THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): (a) No, Sir. The
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project on ‘“Cattie herd improvement for increased
productivity using Embryo Transfer Technology” was
implemented during the period 1987-1992. The project
was concluded on 31st March, 1992.

(b) Does not arise.

() No, Sir. The project from 1987-1992 had
produced 288 cow calves and 57 buffalo calves.

(d) to (). The programme was implemented as a
Research and Development Project through National
Dairy Development Board, National Dairy Research
Institute, National Institute of Immunology, Indian
Veterinary Research Institute and Central Frozen Semen
Production & Training Institute There were four Regional
Centres and 14 State level centres. The State level
centres were linked to the milk cooperative unions. The
programme had a good interface with the farmers and
many of the Embryo Transfer calves were born from the
farmer's cows.

Improvement in Legal Education System

1947. SHRI SARAT PATTANAYAK:
SHRI RAMESH CHENNITHALA:
PROF. PREM DHUMAL:

SHRI SATYA DEO SINGH:

Will  the Minister of HUMAN
DEVELOPMENT be pleased to state:

RESOURCE

(a) whether the Government propose to improve
upon the legal education and restructure the legal
course;

(b) whether Government propose to conduct
enterance examination for admission to LL.B. courses;

(c) whether there is any proposal to constitute a
Legal Education Committee in this regard; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) to (d). According to the information
furnished by the Ministry of Law, Justice and Company
Affairs, the matter regarding introduction of changes in
educational system for Law is under consideration of the
Bar council of India.

[Translation]
Fake ISI Marks

1948. SHRI RAM SINGH KASHWAN: Wil the
Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government have received
complaints that some firms are using the ISI mark on
their products without acquiring licence from the Bureau
of Indian Standards; and

(b) if so, the details thereof and the action taken by
the Government against such firms?
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THE MINISTER OF STATE IN THE MINISTRY OF
LAW JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) Yes, Sir. The Bureau of Indian
Standards (BIS) have received complaints about some
firms using ISI mark on their products without obtaining
licence from BIS.

(b) The complaints received relate to products like
Mattresses, GLS lamps, Cast iron pipes and fittings, Mild
steel tubes, Electrical cables and appliances etc. All such
cases are thoroughly investigated and necessary action
taken under the Bureau of Indian Standards Act, 1986.
Some of hte recent actions are given below:—

(i) Prosecution has been launched against a coir
mattresses manufacturing firm near Delhi for using ISI
Mark without licence.

(i) Premises of a manufacturer of cast iron pipes
and fittings was raided at Howrah in West Bengal and
large quantities of pipes and fittings were seized. The
case would now be taken up for prosecution.

(iii) Premises of a manufacturer of GLS Lamps was
raided in Bangalore and large quantities of electric bulbs
were seized. The case would now be taken up for
prosecution.

Loss to Cotton Growers

1949. SHRI ANAND RATNA MAURYA: Wil the
Minister of AGRICULTURE be pleased to state:

(a) whether the poor yield of cotton crop in Northern
India has resulted in heavy losses to the farmers during
this season,

(b) if so, the details of losses sufiered by the
farmers;

(c) whether the farmers have requested the Union
Government for adequate compensation and other relief;

(d) if so, the details thereof, State-wise; and

(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): (a) and (b). No
significant loss to cotton crop due to pests and thereby
reduction in yield has been reported in Northern India.

(c) No, Sir.
(d) and (e). Question does not arise.
[Translation]
Centrally Sponsored Schemes in U.P.

1950. SHRI RAM PUJAN PATEL:
DR. SAKSHIJI:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the details of the Centrally Sponsored Schemes
implemented in Uttar Pradesh during the last three years
with a view to boost agricultural production;

(b) the achievements made under these schemes
during the above period;
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(c) the expenditure incurred therein so far;
]

(d) the incentives being provided to farmers in the
State to boost the agriculturabhorticultural production; and

(e) the steps proposed to be taken by the Government
to encourage the farmers of the State?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): (a) to (c). The
following important CentralCentrally Sponsored Schemes
‘were implemented in U.P. during 1991-92 to 1993-94:

(1) Integrated Programme for Rice Development;

(2) Special Foodgrains Production Programme
(wheat);

(3) Special Foodgrains Production Programme (Maize
& Millets);

(4) Intensive Cotton Development Programme;
(5) National Pulses Development Project;
(6) Oilseeds Production Programme;

(7) National Watershed Development Project for
Rainfed Areas;

(8) Soil Conservation in the catchment of River Valley
Projects;

(9) Integrated Watershed Management in the
catchments of flood prone River;

(10) Reclamation of Alkali Soils;

(11) Assistance to cooperative credit Institutions in
cooperatively under-developed states including special
areas;

(12) Promoting use of plastics in Agriculture;

(13) Integrated Development of
Temperate zone fruits;

Tropical and

(14) Development of spices;
(15) Balanced and Integrated use of fertilisers;

An amount of Rs. 168 crores (approx) has been
released to the State Gowt. in respect of those schemes
during the above period. The implementation ‘of schemes
has helped in increasing production or rice, wheat, coarse
grains and oilseeds, during 1991-92 to 1993-94.

(d) and (e). Fixation of minimum support price of major
agriculturel commodities and price support operations,
market intervention operations, ensuring availability of
critical inputs at reasonable price, assistance through
cantrally sponsored schemes for use of improved
technology, are the major incentives provided to farmers in
Uttar Pradesh, as also in other states, to increase
agricultural/ horticultural production. These are proposed to
be continued.
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[English]
Promotion of Alphanso Mango and Cuheiv

1951. SHRI SUDHIR SAWANT: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Alphanso mango and cashew have been
identified by the Horticulture Board for their promotion;

(b) if so, the steps taken to improve the yield in
existing orchards in Maharashtra particularly in Sindhudurg
and Ratnagiri;

(c) whether any demonstration plots have been
earmarked,;

(d) if not, the reasons therefor;

(e) whether any training courses for farmers have
been organised;

(f) if so, the details thereof; and

(g) the details of assistance provided to small and
marginal farmers for improvement of the orchards?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): (a) and (b).
There is no scheme of National Horticulture Board specific
to Alphanso mango and cashew. However, the
Government of India has sponsored Integrated Scheme on
Developmnt of Tropical, Temperate and Arid Zone fruits for
improying productivity in mango and cashew development
sche{ﬂb for improvement in cashew production.

(6) and (d). During 1994-95, number of demonstration
plots earmarked for mango in Sindhudurg and Ratnagiri
district are 2 & 3 respectively. In cashew 3 model clonal
orchards each in both the districts have been planned.

(e) and (f). Three days training programme for cashew
is organised at Konkan Krishi Vidyapeeth Depoli under
Cashew development scheme and an educational tour for
10 days training to 50 farmers is organised in February,
1995.

(g) A total of 372 and 436 small and marginal farmers
in Sindhudurg and Ratnagiri district have been identified
respectively under the rejuvenation programme of mango
orchards under Government of India scheme.

[Translation]

Farmers in Rural Areas

Al

1952. SHRI HARI KEWAL PRASAD: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the number of farmers has declined in
comparison to the number of land holding$ in rural areas;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND

MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) No, Sir.

(b) and (c). Does not arise.
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[English]
Voluntary Cultural Organisations

1953. DR. KARTIKESWAR PATRA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether any monitoring is being done for the
proper utilisation of the grants received by the voluntary
cultural organisations; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) Yes, Sir.

(b) On the basis of previous year Utilisation Certificate
and audited statement of accounts the subsequent grant is
released to the organisation. The Members of the Expert
Committee examine the accounts and cultural activities
report of the organisation to ensure proper utilisation of the
grants given to voluntary cultural organisations.

Divisional Railway Manager, Danapur

1954. SHRI SURAJ MANDAL: Will the Minister of
RAILWAYS be pleased to state:

(a) Whether the Divisional Railway Manager, Danapur
has taken permission for promotion/absorption of
unreserved personnel for non-availability of Scheduled
Caste/Scheduled Tribe candidates;

(b) if so, the details thereof for the last three years;
and

(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF): (a) It has come to the notice that in cerain
cases dereservation has been ordered without obtaining
Railway Board's prior approval.

(b) and (c). Information is being collected and will be
laid on the Table of the Sabha.

[Translation]
White Revolution in Uttar Pradesh

1955. DR. SAKSHWJI:  Will  the
AGRICULTURE be pleased to state:

(a) the details of the Centrally Sponsored Schemes
pertaining to white revolution, animal husbandry and
fisheries in Uttar Pradesh;

(b) the funds allocated by the Government for this
purpose during 1992-93 and 1993-94, year-wise and
scheme-wise; and -

Minister  of

(c) the targets fixed and achievements made for the
above mentioned schemes during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): (a) and (b). The
details of various centrally sponsored schemes pertaining
to white revolution, animal husbandry and fisheries
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implemented in Uttar Pradesh alongwith the funds released
during 1992-93 and 1993-94 are given in the Statement
atfached.

(c) As a result of the implementation of various
schemes, the targets fixed and achievements made in
respect of milk, egg and wool production and area covered
under the scheme -of development of fresh water
aquaculture in 1992-93 and 1993-94 are as under:

1992-93 1993-94

Target Achievement Target Achievement

1. Milk 10.60 10.65 11.00 10.99
(million tonnes) -
2. Egg (million) 700 504 900 602
3. Wool (000'kg) 2010 1854 2255 1916
4. Water area brought 6000 6009 6000 5820
under lish culture
(ha)
STATEMENT

Details of various centrally sponsored schemes pertaining

to white revolution, amimal husbandry and fisheries

implemented in Uttar Pradesh, alongwith the funds
released during 1992-93 and 1993-94

(Rs. in lakhs)

S.No. Name of the scheme 1992-93 1993-94

1 2 3 4

1. Extension of {rozen semen technology 44,23 14.00

2. National bull production programme 17.40 33.00

3. Assistance to states lor control of ammal 34.18 120.08
diseases.

4. National project on rinderpest 5;1.99 52.50
eradication.

5. Professionai  elficiency  development 4.00 3.35
programme.

6. Integrated piggery development. 7.50 450

7. Assistance for the  modernisatiory — 81.01
improvement of abattoirs.

8. Development of pack animals 5.25 6.70

9. National ram/buck production 6.50 36.00
programme.

10. Integrated sample survey 13.50 17.02

11. Assistance for leed and fodder 780 - 30.10
development.

12. Animal husbandry extension programme — 16.50

13. Integrated dairy development schemes in — 19.00
non-operational, hill and backward areas.

14, Development of fresh water aquaculture. 111.00 161.00

15. Welfare of fishermen. 15.96 11.08

16. Strengthening of infrastructure for inland 50.00 60.00

fish marketing.
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[English]
SC/ST employees

1956. SHRI RAMCHANDRA VEERAPPA: Wil the
Minister of RAILWAYS be pleased to state:

(a) whether any representation has been received
from some SC/ST employees against their supersession
at Bareilly Junction in Moradabad Division of Northem
Railway;

(b) if so, the details thereof and the action taken by
the Government in this regard; and

(c) the time by which the supersession of these
employees is likely to be revoked?

THE MINISTER OF RAILWAYS
JAFFER SHARIEF): (a) Yes, Sir.

(b) and (c). Shri Tara Singh, Parcel Supervisor of
Bareilly Junction has represented for promotion as Chief
Booking Supervisor/Chief Parcel Supervisor w.e.f.
1.3.1993 under the scheme of cadre restructuring.
Central Administrative Tribunal, New Delhi has given
interim directions in OA No. 1168/90 field by All India
Non-SC Railway Employees Federation that the seniority
of the persons in lower grade be recast taking into
account the date of initial appointment to the lowest
grade of the cadre. In compliance to these directions,
the seniority of the staff has been recast and as a
result of that Shri Tara Singh, Parcel Supervisor,
Bareilly became Junior to some other staff as per their
date of initial appointment and hence could not be
promoted being out of the field of eligibility. The matter
is still sub-judice.

(SHRI C.K.

Madras-Dindigul Line

1957. SHRI R. ANBARASU: Will the Minister of
RAILWAYS be pleased to state:

(a) the cost of gauge conversion. work of Madras-
Dindigul Railway line;

(b) whether the conversion work has been started;
and

(c) the position of the project till date?

THE MINISTER OF RAILWAYS
JAFFER SHARIEF): (a) Rs. 373.22 crores.
(b) Yes, Sir.

(c) Work has been taken up on major bridges and
other long lead items. The Project will be completed
during the 9th Plan period.

(SHRI CK.

Goods Tratfic Network

1958. SHRI SUBRATA MUKHERJEE: Wil the
Minister of RAILWAYS be pleased to state:

(a) whether the Government are considering to
explore the possibility of widening the scope for goods
traffic network in Bangladesh;

(b) if so, the details thereof;
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(c) whether any 'steps are being taken by the
Government in this regard; and

(d) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF): (a) No, Sir. There is no proposal to
open any new route.

(b) to (d). Do not arise.
Research Scientists

1959. SHRI BHOGENDRA JHA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT "be pleased to
state:

(a) the total number of candidates having co-joint
research papers based upon the work of their Ph.D.
thesis selected for the post of research scientist by the
U.G.C. during 1992-94;

(b) the total number of candidates selected as pool
officers during 1992—94 by the C.S.I.R. and those who
have co-joint research papers based upon the work of
their Ph. D. thesis;

(c) whether in the above slections, preference is
given to the candidates who have independent research
papers as compared to those having co-joint research
papers;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) According to the information
furnished by the UGC, no selection of Research
Scientists was made in 1992-93. As regards 1993-94,
the selections were made but no candidate having co-
joint research work was selected for research
scientistship in that year.

(b) The information is being collected and will be
laid on the Table of the House.

(c) to (e). The UGC has informed that only those
candidates are -selected as research scientists who have
done indcpendent research work.

Smuggling of Butterfiies

1960. SHRI HARI KISHORE SINGH: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Government have conducted any
enquiry into the smuggling of butterflies cases that had
been detected recently;

(b) if so, the details thereof and if not, the reasons
therefor; and
(c) the action being taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH):
(a) to (c). Based on information received from the
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TRAFFIC-INDIA, 2 German nationals were apprehended at
the Indira Gandhi International Airport in the night of 14-15
August, 1994 as they were found to be in possession of
about 14,600 specimens of butterflies and moths. It was
revealed that they had collected these insects from the
Lahaul Spiti and Leh areas in .Himachal Pradesh and
Jammu & Kashmir respectively. The Customs authorities
impounded the passports of the 2 German nationals, the
consignment of butterflies was seized and the matter was
also brought to the notice of Ministry of External Affairs.
The butterflies and moths were sent for identification to the
Indian  Agricultural  Research Institute  (1ARI).On
identification upto species level, it was found that none of
them were included in the-schedules of the Wildlife
(Protection) Act, 1972.Therefore, the two German nationals
were allowed to return to heir country on the condition that
further reference may be made to them and their country
after a more complete and detailed identification of the
species is made upto the sub-species level. The process of
identification of the specimens upto sub species level is
underway.

Privatisation of Railway Work

1961. SHRI AMAR PAL SINGH:
DR. LAXMINARAYAN PANDEYA:
SHRI CHINMAYANAND SWAMI:
SHRI BRIJBHUSHAN SHARAN SINGH:
SHRI PANKAJ CHOWDHARY:
SHRI SRIBALLAV PANIGRAH!:
SHRI BASUDEB ACHARIA:
DR. K.V.R. CHOWDARY:
SHRI LOKANATH CHOUDHURY:
SHRI RAJVEER SINGH:
SHRI VIJAY NAVAL PATIL:
SHRI GOVINDRAO NIKAM:
SHRI PARASRAM BHARDWAJ:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the efforts of the Railways to throw open
parts of its operations have not met with much success;

(b) if so, the details thereof;

(c) the details of the proposals which have attracted
private investors alongwith the amount of investment
offered;

(d) the steps being taken to attract more private
investors;

(e) whether the Govemment have offered projects
worth over Rs. 4390 crore to the private sector under
Build-Over-Lease-Transfer (BOLT) scheme; and

(f) it so, the details thereof and the reasons for
adopting this scheme of privatisation in the Railways?

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF): (a) There are no plans to privatise railway
operations.

(b) to (d). Do not arise.
(e) Yes, Sir.
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(f) Details of Build-Own-Lease-Transfer (BOLT)
scheme are as under:
Schemes Unit Estimated
cost
(Rs. Crore)
1 2 3 4
A. PROJECTS ADProx,
Distance
(Km.)
1. Gauge Converson
a. Mudkhed-Adilabad 162 108.0
b. Agra-Bandikui 150 67.0
c. Jodhpur-Marwar 104 58.0
d. Wankaner-Maliya Miyana 80 51.0
e. Viramgam-Mehsana 65 50.0
{ Achnera-Mathura 35 20.0
2 Doublings*
a. Paradeep-Cuttack-Nerugundi 83 200.0
b Kanpur-Etawah (3rd line) 139 158.0
Cc. Ghaziabad-Hapur-Moradabad 141 128.0
d. Diva-Vasai Road 42 90.0
e. Kuttipuram-Calicut 56 54.0
1. Diva-Panvel 26 47.0
g Guruvayoor-Kuttipuram 36 40.0
h. Muradnagar-Meerut City 30 31.0
3. Electrification
a. Itarsi-Allahabad 613 253.0
b. Khurda Road-Vishakhapatnam 443 237.0
c. Khargpur-Bhubaneshwar including
Talchar-Paradip 522 2140
d. Renigunta-Hospet 423 136.0
e. Saharanpur-Meerut-Ghaziabad
Saharanpur-Shamii-Delh1  Shahadara
Meerut-Hapur-Khurja 405 110.0
[ Jaigaon-Udhna 306 99.0
4. Telecommunications
a Replacement of existing analog
microwave link by (34+2)MB/S digital
radio relay system on
(i) Bhusawai-Nagpur :gg
(ii) Gorakhpur-Lucknow 12'0
(i) Bilaspur-Jharsuguda '
5. Bridges Number
a. 2nd Mahanadi Bridge 1 55.0
b. 2nd Birupa Brdge 1 15.0
6. Road-Over-Bridge (ROB)
a ROB at Km. 613/9-10
Ramakrishnapuram (Hyderabad 1 5.5
Division)
b. ROB near Surat 1 4.0
c. ROB at Km. 372/12-13 Dehera 1 0.8
(Daund-Manmad)
d. ROB at Km.143/10-11 Bongaigaon 1 24
(Bongaigaon-Guwahati)
e. ROB at Km. 145/6-7 between Hospet 1 0.7
&
. ROB at Km. 3/14-15 between Hubli & 1 0.4
Kusugal
8. ROLLING STOCK
Locomotives
a Electric 107 441.0
b. Diesel 110 253.0
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Passenger Caches
a. Coaches 1100 413.0
Freight Wagons

a. Wagons 4 wheel units 12000 600.0
Muitiple Units
a. Electrical Multiple Units
{12'-0" Stock) 350 215.0
b. Mainline Elect. Muttiple Units
(106" Stock) 150 80.0
c. Diesel Multiple Units 150 90.0
Rail Buses
B.G. 50 15.0
M.G. 30 6.0

C. DEVELOPMENT AND
MAINTENANCE OF STATIONS

On the Pattern of Bandra
Station (Western Railway)

With the sharp reduction of budgetary support for the
Railways development plans, from nearly 75% during the
Vth Plan to only 17% during 1994-95, Railways has had to
depend upon funds drawn from its revenue surpluses and
from those taken in market borrowings, which is an
expensive source of funding, for the execution of its
Projects.
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Railways have, therefore, decided to allow
entrepreneurs from the private sector to participate, on a
Build-Own-Lease-Transfer (BOLT) basis, in such projects
which, on commissioning, would generaté revenue to
enable the Railways pay back the stipulated lease charges
to the entrepteneur.

Passenger facilities in Gujara*
1962. DR. K.D. JESWANI: Will the Minister of
RAILWAYS be pleased to state:

(a) the names of stations in Gujarat where facilities
such as waiting rooms, restaurant, drinking water, toilets,
retiring rooms and platforms with sheds are not available;

(b) the number of such cases referred to the Railway
Advisory Committee;

(c) the details of the facilities to be provided under the
scheme for expansion of facilities for passengers in the
Gujarat during 1994-95; and

(d) the details of the time bound programme
formulated for this purpose?

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER
SHARIEF): (a) Details are as under:

Availability of Facility

Station Waiting Restaurant Drinking Toilet Retiring Platiorm
Room Water . Room Shelter
1 2 3 4 5 6 - 7

UMBARGAM ROAD NO NO YES YES NO YES
SANJAN NO NO YES YES NO YES
BHILAD NO NO YES YES NO YES
KARAMBELI NO NO YES YES NO YES
VAP YES NO YES YES NO YES
BAGWADA NO NO YES NO NO NO
UDVADA YES NO YES YES NO YES
PARDI YES NO YES YES NO YES
ATUL NO NO YES YES NO YES
DUNGRI NO NO YES YES NO YES
JORA VASAN NO NO YES NO NO NO
BILIMORA YES YES YES YES NO YES
AMALSAD YES NO YES YES NO YES
ANCHEL! NO NO YES NO NO NO
VEDCHHA NO NO YES YES NO YES
NAVSARI YES NO YES YES NO YES
MAROLI NO NO YES YES NO YES
SACHIN YES NO YES YES NO YES
BHESTAN NO NO YES YES NO NO
UDHNA NO NO YES YES NO YES
NIYOL NO NO YES NO NO NO
CHALTHAN NO NO YES YES NO NO
BEGUMARA NO NO YES YES NO NO
GANGADHRA NO NO YES YES NO NO
BARDOLI YES NO YES YES NO YES
TIMBARVA NO NO YES YES NO YES
MANGROLIA NO NO YES YES NO YES
MADHI YES NO YES YES NO YES
KAKER NO NO YES YES NO NO
LOTARVA NO NO YES NO NO NO
VYARA YES NO YES YES NO YES
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1 2 3 4 5 6 7

VASAN IYAWA NO NO YES NO NO YES
CHHAROD! NO NO YES YES NO YES
VIROCHANNAGAR NO NO YES NO NO YES
JAKHVADA NO NO YES YES NO YES
JHUND NO NO YES YES NO YES
UPARIYALA NO NO YES YES NO YES
PATDI NO NO YES YES NO NO
KHARAGHODA NO NO YES YES NO NO
RUSHABHDEV UPARIYALA NO NO YES NO NO NO
SADLA NO NO YES NO NO NO
BEFANA NO NO YES YES NO NO
JATPIPLI NO NO YES YES NO YES
DHRUMATH NO NO YES NO NO NO
VASADVA NO NO YES YES NO NO
DHRANGADHRA YES NO YES YES NO NO
GHANSHYAMGADH ROAD NO NO YES NO NO YES
SOLADI NO NO YES NO NO YES
CHULI NO NO YES YES NO NO
HALVAD NO NO YES YES NO NO
DHANALA NO NO YES YES NO NO
DEVALIYA NO NO YES NO NO NO
KHAKHRECH! NO NO YES YES NO NO
WADHARAVA NO NO YES YES NO NO
MALIYA MIYANA NO NO YES YES NO NO
SURBARI NO NO YES YES NO NO
KATARIYA NO NO YES NO NO NO
BHETASI NO NO YES NO NO YES
ANKLAV NO NO YES YES NO YES
DAVOL NO NO YES NO NO YES
BORSAD NO NO YES YES NO YES
BOCHASAN NO NO YES YES NO NO
VIRSAD NO NO YES YES NO NO
RAS NO NO YES YES NO NO
KATHANA NO NO YES YES NO YES
SADANAPURA NO NO YES YES NO YES
BHALEJ NO NO YES YES NO YES
ODE NO NO YES YES NO YES
UMERETH NO NO YES YES NO YES
DAKOR YES NO YES YES NO YES
THASRE NO NO YES YES NO YES
AMBAV NO NO YES NO NO NO
ANGADI NO NO YES YES NO YES
SEVALIYA YES NO YES YES NO YES
TOMBA ROAD NO NO YES YES NO YES
TUWA NO NO YES YES NO YES
VAVDI KHURD NO NO YES YES NO YES
VALLABH VIDYANAGAR NO NO YES YES NO YES
KARAMSAD NO NO YES YES NO YES
AGAS NO NO YES YES NO YES
BHATEIL NO NO YES NO NO YES
PETLAD YES NO YES YES NO YES
PANDORI NO NO YES NO NO YES
NAR TOWN NO NO YES YES NO YES
TARAPUR YES NO YES YES NO YES
YAWARPURA NO NO YES NO NO YES
SAYAMA NO NO YES YES NO YES
KALITALAWADI NO NO YES NO NO YES
KHAMBHAT NO NO YES YES NO YES
VINA NO NO YES YES NO YES
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1 2 3 4 5 6 7
NADGAM NO NO YES NO NO NO
MAHUDHA NO NO YES YES NO NO
BHANER NO NO YES YES NO NO
KATHLAL NO NO YES YES NO YES
PARDA BHATERA NO NO YES NO NO YES
TORNA NO NO YES YES NO NO
DESALWADA ANTROL! RD NO NO YES NO NO NO
KAPADVANJ YES - NO YES YES NO YES
KHODIAR NO NO YES YES NO YES
GANDHINAGAR YES NO YES NO NO YES
VADTAL SWAMINARAYAN NO NO YES YES NO YES
SABARMATI(MG) YES NO YES YES NO YES
KALI ROAD NO NO YES NO NO YES
CHANDKHEDA ROAD NO NO YES YES NO YES
ASARVA YES NO YES YES NO YES
VELACHHA NO NO YES YES NO YES
LIMBARA NO NO YES NO NO YES
ASARMA NO NO YES NO NO YES
SIMODAR NO NO YES YES NO YES
KOSAD! NO NO YES NO NO YES
MOTA MIYA MANGROL YES NO YES YES NO YES
VANKAL NO NO YES NO NO YES
ZANKHVAV NO NO YES YES NO YES
CHITALDA NO NO YES NO NO YES
KEVD! NO NO YES NO NO YES
UMARPADA NO NO YES YES NO YES
ANKLESWAR UDYOGNAGAR NO NO YES NO NO YES
DADHAL INAM NO NO YES YES NO YES
BORIDRA NO NO YES YES NO YES
GURMANDEY NO NO YES YES NO YES
JHAGADIYA NO NO YES YES NO YES
AVIDHA NO NO YES YES NO YES
RAJ PARDI NO NO YES YES NO YES
UMALLA NO NO YES YES NO YES
JUNA RAJUVADIYA NO NO YES YES NO YES
AMLETHA NO NO YES NO NO NO
TAROPA YES NO YES YES NO YES
RAJPIPLA YES NO YES YES NO YES
DAMLAI NO NO YES NO NO' YES
PODWANIYA NO NO YES NO NO YES
JHAJPUR NO NO YES NO NO YES
GORATIYA NO NO YES NO NO YES
GAMBHIRPURA NO NO YES NO NO YES
NETRANG NO NO YES YES NO YES
VEJALPORE NO NO YES NO NO YES
KANTHARIYA NO NO YES NO NO YES
THAM NO NO YES NO NO YES
TRALSAMADH NO NO YES YES NO YES
DAYADRA NO NO YES NO NO YES
VACHHANAD NO NO YES NO NO YES
SAMNI NO NO YES YES NO YES
TANCHA NO NO YES NO NO YES
ASNERA NO NO YES NO NO YES
NAHIYAR NO NO YES NO NO YES
AMOD NO NO YES YES NO YES
MAGNAD NO NO YES NO NO YES
JAMBUSAR NO NO YES YES NO NO
JAMBUSAR CITY NO NO YES NO NO YES
KOTESWAR NO NO YES NO NO YES
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1 2 3 4 5 6 7
TUNDAI NO NO YES NO NO YES
KORA NO NO YES YES NO YES
KANGAM NO NO YES NO NO YES
KAVI NO NO YES YES NO YES
VAGRA NO NO YES NO NO YES
WAHIYAL NO NO YES NO NO YES
PAKHJAN NO NO YES NO NO YES
NANDARKHA NO NO YES NO NO YES
SAMBHETI NO NO YES NO NO YES
WAV ’ NO NO YES NO NO YES
DAHEJ NO NO YES YES NO YES
KANDARI NO NO YES NO NO YES
GANPATPURA NO NO YES NO NO YES
KAYAROCHAN NO NO YES YES NO YES
PARIKHA NO NO YES YES NO YES
PARIPUR MANDALA NO NO YES YES NO YES
NADA NO NO YES YES NO YES
BHARTHALI NO NO YES NO NO YES
CHORANDA NO NO YES YES NO YES
VEMAR NO NO YES NO NO YES
TARVA NO NO YES YES NO YES
SADHLI NO NO YES YES NO YES
MANJTROL NO NO YES NO NO YES
SINOR NO NO YES NO NO YES
MALSAR NO NO YES YES NO YES
BACHAR NO NO YES NO NO NO
SANIYAD NO NO YES NO NO NO
NARESWAR ROAD NO NO YES NO NO NO
MOTIKORAL NO NO YES YES NO YES
ATLADARA NO NO YES NO NO YES
BHAILI NO NO YES YES NO YES
PADRA NO NO YES YES NO YES
LATIPURA NO NO YES YES NO YES
RANUPIPRI NO NO YES YES NO YES
BHOJ (PADRA) NO NO YES YES NO YES
MOHA ROAD NO NO YES YES NO. YES
KURAL NO NO YES YES NO YES
MOSOR ROAD NO NO YES YES NO YES

*ANAKHI NO NO YES YES NO YES
JAMBUSAR ROAD NO NO YES YES NO YES
PRATAPNAGAR NO NO YES YES NO YES
KELANPUR NO NO YES NO NO YES
KUMDHELA NO NO YES YES NO YES
BHILUPUR NO NO YES YES NO NO
THUWAVI| NO NO YES YES NO YES
DABHOI YES NO YES YES NO YES
FARTIKUI NO NO YES NO NO YES
VADHVANA NO NO YES NO NO YES
AMALPUR NO NO YES NO NO YES
SANKHEDA BAHADURPUR YES NO YES YES NO YES
CHHUCHHAPURA YES NO YES YES NO YES
KANSUDHI NO NO YES NO NO NO
SANT ROAD NO NO YES NO NO NO
PILODA NO NO YES YES NO NO
LIMKHEDA NO NO YES YES NO NO
MANGAL MAHUDI NO NO YES YES NO NO
USRA NO NO YES NO NO NO
JEKOT NO NO YES NO NO NO
RENTIA NO NO YES NO NO NO
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1 2 3 4 5 6 7
DAHOD NO NO YES YES NO YES
DHAMADRA NO NO YES NO NO NO
BORDI NO NO YES NO NO NO
ANAS NO NO YES NO NO NO
AMARGARH NO NO YES NO NO NO
SAROTRA ROAD NO NO YES NO NO NO
IQBAL GADH NO NO YES NO NO NO
JETHI NO NO YES NO NO NO
CHITRASAN! NO NO YES YES NO NO
KARJODA NO NO YES YES NO NO
PALANPUR YES YES YES YES NO YES
CHADOTAR NO NO YES NO NO NO
CHANDISAR NO NO YES YES NO NO
RASANA NO NO YES NO NO YES
DISA YES NO YES YES NO YES
LORWADA NO NO YES YES NO NO
BHILDI YES NO YES YES NO YES
JASALI NO. NO YES NO NO NO
DHANKAWADA NO NO YES YES NO NO
DIYODAR NO NO YES YES NO NO
MITHA NO NO YES YES NO NO
BHABHAR NO NO YES YES NO NO
DEVGAM NO NO YES YES NO NO
RADHANPUR NO NO YES YES NO NO
PIPLEE NO NO YES YES NO NO
VARAHI NO NO YES NO NO NO
VAGHPURA NO NO YES YES NO NO
SANTALPUR NO NO YES YES NO NO
PIPRALA NO NO YES YES NO NO
ADESAR NO NO YES YES NO NO
BHUTAKIYA BHIMSAR NO NO YES YES NO NO
KIDIYA NAGAR NO NO YES YES NO NO
CHITROD NO NO YES YES NO NO
SAMAKHIALI YES NO YES YES NO YES
BHACHAU YES NO YES YES NO NO
VONDH NO NO YES NO NO NO
CHIRAI NO NO YES YES NO NO
BHIMASAR NO NO YES YES NO NO
KANDLA PORT NO NO YES YES NO YES
SHIRVA NO NO YES YES NO NO
GOPAL PURI NO NO YES YES NO NO
ADIPUR NO NO YES YES NO NO
ANJAR NO NO YES YES NO YES
RATNAL NO NO YES YES NO NO
KUKMA NO NO YES YES NO NO
NEW BHUJ YES NO YES YES NO YES
UMARDASHI NO NO YES YES NO YES
ECHHAPI NO NO YES YES NO YES
DHEREWADA NO NO YES YES NO YES
SIDHAPUR NO NO YES YES NO YES
KAMLI NO NO YES YES NO YES
UNJHA YES NO YES YES NO YES
UNAWA AITHOR NO NO YES YES NO YES
BHANDU MOTIDAY NO NO YES YES NO YES
SHOBHSAN NO NO YES YES NO YES
JAGUDAN NO NO YES YES NO YES
AMBLIYASAN YES NO YES YES NO YES
KAIYAL SEDHAVI NO NO YES NO NO NO
DANGARWA NO NO YES YES NO NO
GHUMASAN (LAB) NO NO YES NO NO NO
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JHULASA NO NO YES YES NO YES
PANSAR NO NO YES YES NO YES
ISAND NO NO YES YES NO YES
KALOL YES NO YES YES NO YES
SAlJ SERTHA ROAD NO NO YES YES NO YES
SAHIJPUR NO NO YES YES NO YES
SARDARGRAM NO NO YES YES NO YES
NARODA NO NO YES YES NO YES
MADRA NO NO YES YES NO YES
DABHODA NO NO YES YES NO YES
NANDOL-DAHEGAM . YES NO YES YES NO YES
JALIYAMATH NO NO YES NO NO NO
RAKHIYAL NO NO YES YES NO YES
KHEROL NO NO YES YES NO NO
TALOD YES NO YES YES NO YES
KHARI-AMRAPUR NO NO YES NO NO NO
PARANTIJ YES NO YES YES NO YES
SONSAN NO NO YES YES NO YES
HAPA ROAD NO NO YES YES NO NO
HIMMATNAGAR YES NO YES YES NO YES
MAHADEVPARA NO NO YES NO NO NO
JADAR NO NO YES NO NO YES
SUR ROAD NO NO YES NO NO NO
IDAR NO NO YES NO NO YES
KADIYADRA NO NO YES NO NO YES
VADALI NO NO YES NO NO YES
KHEDBRAHMA YES NO YES YES NO YES
LINCH NO NO YES NO NO YES
BHESANA MANKHANAJ NO NO YES NO NO NO
JHOTANA NO NO YES YES NC YES
BHATARIYA NO NO YES YES NO NO
KATOSAN ROAD NO NO YES YES NO YES
GHELDA NO NO YES YES NO NO
DETROJ NO NO YES YES NO YES
KANJH NO NO YES NO NO NO
BHANKODA NO NO YES YES NO YES
JAKSI NO NO YES YES NO YES
PANCHOT NO NO YES NO NO YES
DHINOJ NO NO YES NO NO YES
SELAVI NO NO YES NO NO YES
MANUND NO NO YES NO NO YES
RANUJ YES NO YES YES NO YES
SANKHARI NO NO YES NO NO YES
PATAN YES NO YES YES NO YES
TINTODA NO NO YES NO NO YES
ADRAJ MOTI NO NO YES YES NO YES
SONIPUR RUPAL NO NO YES YES NO YES
RANDHEJA YES NO YES YES NO YES
UNAWA VASAN NO NO YES NO NO YES
LIMBODRA YES NO YES YES NO YES
MAKAKHOD YES NO YES YES NO YES
LODRA YES NO YES NO NO YES
PILWAI ROAD NO NO YES YES NO YES
VIJAPUR YES NO YES YES NO YES
GAWADA MALOSAN NO NO YES YES NO YES
GERTIA KOLWADA NO NO YES YES NO YES
KUKARVADA NO NO YES NO NO YES
VASAIDABHLA NO NO YES YES NO YES
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